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JOINT COMMITTEE REPORT

IN THE MATTER OF
Kuldeep Dhama vs State of U.P.
in
(Original Application No. 1267/2024)
in compliance to Hon’ble NGT order dated 21.11.2024

1. Background

The Hon’ble National Green Tribunal (NGT), passed an order dated 21.11.2024 in the
matter of Kuldeep Dhama vs State of U.P. in Original Application No. 1267/2024 to obtain a
factual report w.r.t. a letter petition dated 06.05.2024 of Mr. Kuldeep Dhama, President,
Yamuna Sangharsh Samiti, 23/8, village Kaniya, Muzzafarnagar, U.P complaining about
illegal mining by M/s Smart Mart Stores Private Ltd in village Sankraudh, stating that a
mining permit for six months has been granted on Gata No. 620 and 634 measuring 7
hectares for a quantity of 1,40,000 cubic meters to M/s Smart Mart Stores Private Ltd but
the said proponent has actually carried out mining activities beyond the lease area, i.e. in
25 hectares and has also created pits of the depth of 30 to 40 feet below water level which
is in violation of conditions of environmental clearance and causing damage to environment.
The relevant para of the Hon’ble NGT order is as under:

“..3. In our view the allegations made in the letter petition, prima facie, give rise to
substantial question relating to environment arising out of the implementation of enactments
mentioned in Schedule | of NGT Act 2010 but before proceeding further in the matter we
find it appropriate to obtain a factual report and for this purpose, constitute a Joint
Committee comprising District Magistrate, Bagpat; Uttar Pradesh Pollution Control Board
and Central Pollution Control Board (hereinafter referred to as ‘CPCB’).

4. CPCB shall be the Nodal Authority for co-ordination and compliance.

5. The above Committee shall visit the site, collect relevant information, interact with the
stakeholders and submit a factual report within one month.

6. List the matter on 24.12.2024 ....”

A copy of the referred order of the Hon’ble NGT is enclosed as Annexure-1.

/
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In compliance of the said NGT order, following officials were nominated as the members of

the Joint Committee from the concerned departments:

Sr. | Name and designation Department

No.

1. | Sh. Pankaj Verma, ADM (F/R) District Administration Bagpat, U.P.
(Nominated by DM, Bagpat)

2. | Sh. Ankur Tiwary, Sci. E Central Pollution Control Board, Project
office, Agra (Nominated by CPCB)

3. | Sh. Bhuvan Prakash Yadav, Regional | Uttar Pradesh Pollution Control Board,

Officer Regional Office, Meerut (Nominated by

UPPCB)

2. Inspection of the Joint Committee

In compliance of the Hon’ble NGT order, the aforesaid Joint Committee visited the site at

Sankraudh Village, Bagpat on 09.12.2024, carried out field inspection and collected

information. Following officials were also present on the site during inspection for assisting

the Joint Committee:

Sr. No. | Name and designation Department

1. Sh. Virendra Pratap Singh, | Geology and Mining Department Bagpat, U.P.
Mining officer

2. Sh. Anuj Kumar, Mining | Geology and Mining Department Bagpat, U.P.
Inspector

3. Dr. Vipul Kumar Singh, Sci. B | Central Pollution Control Board, Project

office, Agra
4, Sh. Yogesh Mishra, Asst. | Uttar Pradesh Pollution Control Board,

Environmental Engineer

Regional Office, Meerut

Project proponent, Mr. Dharmi Chand Sharma s/o Shyamlal Sharma was also present

during the joint visit.

2.1 Observations of the Joint Committee

The observations based on joint inspection and the available records made available by

RO-UPPCB and the Mining Department are as under:
2.1.1 As per UP Govt. (Geology and Mining Department) letter dt. 30.12.2022 (sent to

Director, Geology and Mining Directorate, U. P.) as provided by Mining officer,

Bagpat, U.P., the mining site (07 hectares) at Gata no. 620, 634 of Village-

/
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Sankraudh, Tehsil-Khekra, Bagpat (U.P.) is included in the District Survey
Report (DSR). Copy of letter is annexed as Annexure-2.

Notice for e-tendering along with e-auction for the lease was issued by the
District Magistrate, Bagpat on 06.01.2023. Copy of e-tendering notice is annexed
as Annexure-3.

Letter of Intent (Lol) for the lease was issued by the District Administration to the
Project Proponent (PP) on 06.02.2023. The Lol was issued for 07 hectare mine
lease area with quantity 1,40,000 m3 for 06 months. Copy of Lol is annexed as
Annexure-4.

The PP prepared mining plan with mine closure plan for the above-mentioned
sand mining project. Copy annexed as Annexure-5. The above-mentioned
mining plan was approved by Director, Geology and Mining Directorate, U. P.
vide letter dated 04.03.2023 and sent to District Magistrate, Baghpat for mining
of 1,40,000 m3 sand at the proposed site for the duration of 06 months. Copy of
letter is annexed as Annexure-6.

The public hearing for the said mining project was conducted on 16.08.2023.
Copy of MoM of public hearing is annexed as Annexure-7

State Level Environment Impact Assessment Authority (SEIAA), Uttar Pradesh
granted Environmental Clearance (EC) on 06.11.2023 to M/s Smart Mart Stores
Pvt. Ltd., A1/1 Hardevpuri 100 ft. road Nathu colony chowk Shahdara, New
Delhi, for sand mining for total proposed production of 14,000 m3 in 6 months for
lease area of 7 hectare. Copy of EC is annexed as Annexure-8.

SEIAA, Uttar Pradesh, on 29.02.2024, amended EC for production of 1,40,000
m3 in 6 months for lease area of 7 hectare on request of PP. Copy of letter is

annexed as Annexure-9.

As per EC obtained on 06.11.2023, the PP was issued Consolidated Consent to
Operate and Authorization (CCA) under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
on 13.12.2023, which is valid up to 31.12.24 and for 14,000 m3/year of sand
mining upto a depth of 2.3 meters. Also, under the specific condition no. 3 of

CCA and CTE, mining for 1,40,000 m3/year of sand was also included as per

/
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amended EC dt. 29.02.24. Copy of CCA and CTE are annexed as Annexure-10
and Annexure-11.

2.1.9 DM Bagpat issued license of sand mining on 20.12.2023 to M/s Smart Mart
Stores Pvt. Ltd. and granted a mining lease of 07 hectares total area for
1,40,000 m3 sand mining for 6 months nearby bank of River Yamuna at Gata no.
620, 634 of Village- Sankraudh, Tehsil-Khekra, Bagpat (U.P.). Copy of license is
annexed as Annexure-12.

2.1.10 As per the Directorate of Geology and Mining, U.P., a total of 1,08,403 m3 of
ordinary sand has been excavated by the project proponent during 20.12.2023 to
19.06.2024. Copy annexed as Annexure-13.

2.1.11 The PP submitted half yearly Environmental Compliance report (for the period
December 2023 to June 2024) on 20.06.2024 to MoEF&CC, IRO, Lucknow.
Copy annexed as Annexure-14.

2.1.12 The demarcation of the lease area was done by a joint committee of District
Administration Bagpat, U.P. with the geo-coordinates of Pillars A, B, C, D as
Pillar A (28°51'26.23"N 77°12'38.43"E), Pillar B (28°51'03.67"N 77°12'44.87"E),
Pillar C (28°51'03.05"N  77°12'42.75"E) & Pillar D (28°51'24.53"N
77°12'33.69"E). Copy of joint demarcation report is annexed as Annexure-15.

2.1.13 PP had submitted a letter to ADM, Bagpat, UP informing about plantation of
8000 plants in schools of Village- Sankraudh and around the Yamuna River
Bank as per EC conditions. Copy of letter of PP annexed as Annexure-16.

2.1.14 The Joint Committee visited the alleged sand mining site at Gata no. 620, 634 of
Village- Sankraudh, Tehsil-Khekra, Bagpat (U.P.). During the visit, sand mining
activity was not being carried out by Project Proponent (PP), M/s Smart Mart
Stores Private Ltd. at Gata no. 620, 634 of Village- Sankraudh, Tehsil-Khekra,
Bagpat (U.P.) It was informed by the Mining officer, Bagpat that the mining
license issued to PP i.e. M/s Smart Mart Stores Pvt. Ltd. was expired in June-
2024.

2.1.15 During the visit, only one pillar (Pillar A) was found on the lease area (Pic. 1).
The mining lease area was located at the site by the help of surveyor of mining

department and records available with District Administration.

/
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2.1.16 Machineries were not found on the lease site and nearby river bank of Yamuna
during the site visit by the Joint Committee.
2.1.17 The point-wise observation of the Joint Committee on the points raised by the

applicant as per the Hon’ble NGTorder are being mentioned as under:

S.N. | Points raised by the | Observation of the Joint Committee

applicant

1 A mining permit for 6 | DM-Bagpat, U.P. issued license of sand mining on
months has been | 20.12.2023 to M/s Smart Mart Stores Pvt. Ltd. and
granted on Gata No. | granted a mining lease of 07 hectares total area for
620 and 634 | 1,40,000 m3 sand mining for 6 months at Gata no.
measuring 7 hectares | 620, 634 of Village- Sankraudh, Tehsil-Khekra,
for a quantity of | Bagpat (U.P.).

1,40,000 m3 to M/s
Smart Mart Stores
Private Ltd

2 Mining activities | Sand mining activity was not observed during the
beyond the lease | visit by Joint Committee due to expiry of the lease in
area, i.e. in 25 ]|June 2024. Thus, sand mining activity was carried
hectares out before replenishment process of mineral during
monsoon season (Year 2024).

The Joint Committee did not observe mining activities
in the area beyond the mining lease area during the
site visit. (pic no. 6)

However, a task force has been formed by the DM
Baghpat in the district to stop illegal mining and
transportation on 27.12.2023 (Annexure-17). Spot
inspections were carried out jointly by lekhpal and
mining inspector on 05.04.2024 and 23.04.2024 and
on 23.04.24, during spot inspection, it was observed
that around the geo-coordinates 28°50'47.33"N,
77°12'52.64”E towards river Yamuna i.e. beyond the

/
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lease sanctioned area, from a pit measuring 42 m(L)
x 34m (W) x 0.25m (D), 357 m3 of sand was illegally
mined and transported, which was against the
conditions of the mining lease permission. For this,
the project proponent i.e. M/s Smart Mart Stores Pvt.
Ltd. was penalized a fine of Rs. 3,89,230/- and the
same was recovered from the PP. Copy of notices
and recovery challans are annexed as Annexure-18.
During subsequent joint inspection by mining
inspector, UPPCB and Geologist, Ghaziabad on
02.05.2024, it was verified that the mining was not
being done beyond lease

the mining area

(Annexure-19).

PP has created pits
of the depth of 30 to
40 feet below water
level which is in
violation of conditions
of environmental
clearance and
causing damage to

environment

Sand mining activity was not observed during the
visit by Joint Committee due to expiry of the lease in
June 2024. Thus, sand mining activity was carried
out before replenishment process of mineral during
monsoon season (Year 2024).

The Joint Committee did not observe the alleged
created pits of the depth of 30 to 40 feet below water
level.

During the spot inspections carried out jointly by
lekhpal and mining inspector on 05.04.2024 also, 4
pits of depths ranging 1.5m to 1.7m were reported
and on 23.04.2024, 1 pit of depth 0.25m was
reported (Annexure-18) and during the subsequent
joint inspection by mining inspector, UPPCB and
Geologist, Ghaziabad on 02.05.2024, it was verified
that the mining was not done beyond 1-3 m or below

water level (Annexure-19).
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3. Recommendations of the Joint Committee:
As per the field visit observations and factual status of the grievances based on records
made available to the committee by the concerned department, the recommendations are as
follows:

3.1Mining should be carried out in compliance with the Mines and Minerals (Development &
Regulation) Act, 1957 (MMDR Act) and Sustainable Sand Mining Management
Guidelines 2016 and if any violation is found, strict action should be taken and the EC
should be imposed by the concerned authority as per rules and the NGT orders.

3.2Monitoring of sand mining at the sand blocks should be carried
out according to the ‘Enforcement &  Monitoring  Guidelines  for
Sand Mining, 2020’. Mining Department should be vigilant and perform regular visits to

the mining site and take appropriate action if violation found.

3.3As the complaint of the complainant about mining beyond the lease area, i.e. in 25
hectares and in pits of the depth of 30 to 40 feet below water level is serious in nature,
therefore, heavy machinery that can be used for in-stream mining and mining boats

should not to be allowed to be kept in areas near the river.

3.4 Mining Department should keep the high-resolution satellite images of lease area

before and after the mining activity in license period to verify the extent of mining.

° ek =,

(Ankur Tiwary) (Bhuvan Prakash Yadav) (Pankaj Verma)
Scientist ‘E’ Regional officer ADM (F/R)
Central Pollution Control Board, UPPCB, Meerut Baghpat, U.P.

Agra
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Pictures of site visit

Pic.1: Pillar- A at the lease site




Pic.3: Coordinates of Pillar C

Pic.4: Coordinates of Pillar D
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Pic.5: Discussion with ADM, Bagpat, UP at the location of Pillar B

Mined area
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Item No. 03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1267 /2024

Kuldeep Dhama Applicant
Versus

State of U.P. Respondent(s)

Date of hearing: 21.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. Mr. Kuldeep Dhama, President, Yamuna Sangharsh Samiti, 23/8,
village Kaniya, Muzzafarnagar, U.P has sent a letter petition dated
06.05.2024 complaining about illegal mining by M/s Smart Mart Sores
Private Ltd in village Sankraudh and this letter petition has been registered
as original application under Section 14 & 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as ‘NGT Act 2010’) in exercise of suo-
moto jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. The complainant has said that a mining permit for six months has
been granted on Gata No. 620 and 634 measuring 7 hectares for a quantity
of 1,40,000 cubic meters to M/s Smart Mart Stores Private Ltd but the said
proponent has actually carried out mining activities beyond the lease area,

i.e. in 25 hectares and has also created pits of the depth of 30 to 40 feet

12
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below water level which is in violation of conditions of environmental

clearance and causing damage to environment.

3. In our view the allegations made in the letter petition, prima facie,
give rise to substantial question relating to environment arising out of the
implementation of enactments mentioned in Schedule I of NGT Act 2010
but before proceeding further in the matter we find it appropriate to obtain
a factual report and for this purpose, constitute a Joint Committee
comprising District Magistrate, Bagpat; Uttar Pradesh Pollution Control
Board and Central Pollution Control Board (hereinafter referred to as

‘CPCB)).
4. CPCB shall be the Nodal Authority for co-ordination and compliance.

S. The above Committee shall visit the site, collect relevant information,
interact with the stakeholders and submit a factual report within one

month.

6. List the matter on 24.12.2024

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 21, 2024
O.A. No. 1267/2024
HB

13
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82 Annexure-5

MINING PLAN
WITH
MINE CLLOSURE PLAN

{ Under Ruleisy 3di2) & M (6) & (7) of amended ruies of U.P. Minor Mincral { Concession) Kules 1963
&
(AS PER SUSTAINAHLE SAND MINING MANAGEMENT GUIR) INES-20]6
& “ENFORCEMENT & MONITORING GUIDELINES FOR SAND MINING” (EMGSM 2020)
o
RIVER BED ORDINARY SAND MINING
VILLAGE- SANKRAUDH KHADAR, GATA No.- 620, 634
TEHSIL- KHEKDA DISTRICT-BAGHPAT, STATE-UTTAR PRADESH

APPLIED AREA- 7.0 Ha (FOREST -NIL. NON-FOREST-7 0 Ha )
PERIOD OF MINING PLAN/ WITH PMCP- SIX MONTHS

{As per U.P Govt. order No. 1875/86-2020-14(5)/2020 TCI, Dated 23.05.2020)
& (U.P Govt. order No. 782/86-2020-14(s. )/2020. Dated 26.05.2020)
1d implemented in syne with each other)

I

2/23/23
1538

APPLICANT

SMART MART STORES PRIVATE LIMITED,
PROP.- SHRI DHARMI CHAND SHARMA 3/0 SHRI SHYAMLAL SHARMA
& SHRI INDRA CHAND SHARMA 5/0 SHRI BHOUREERE REARNMA
ADD -~ A-1/1, HARDEV PURI 100 FT. ROAD, NATHU COLONY CHOWK, SHAHDARA,
NEW DELHI, 110032

PREPARED BY
[INDEA SINGH
ROPUPDGMA 2019
Mobile No. 9415022193

I N e

INDRA SINGH
ROPUPDOMO11:2018
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INTRODUCTION

Applicant- SMART MART STORES PRIVATE LIMITED, PR{.- SHK1 DHARMI
CHAND SHARMA S/A» SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND
SHARMA 5/0 SHRI BHOORMAL SHARMA, Add.- A-}/1, Hardev Punn 100 Ft. Road,
Nathu Colony Chowk, Shahdara, New Delhi, 110032 took acuve part and 15 on the list of
successful bidders in the process of e- tendering as per UP Govi. order No. 1875/86-2017
57(s)/2017 TCL, Dated 14.08.2017 & tAs per U.P Govt. order No. 1875/86-2020-14(5)/2020 Dated
23.05.2020) & ( U.P Govt. order No. 782/86-2020-14(s.) /2020, Dated 26.05.2020) shail be
read and implemented in sync with each other, under U P Minor Minesal {(concessicn) Rules 1963
the Govi. made a policy to auction the river bed Ordinary sand through e-tendering by the District
Magistrate Bagpat for Mining leases for a period ot 6 month

After successful bidding District Magistrate, Baghpat has issued LOI in favor of SMART
MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI CHAND SHARNMA 5/0
SHRI SHYAMLAL SHARMA & SHERI INDRA CHAND SHARMA 5/ SHRI
BHOORMAL SHARMA, Add- A 1/I, Hadev Punt 100 Ft. Road, Nathu Colony Chowk,
Shahdara, New Dellu, 110032, for extraction of 140000 cubic meter in six month of Ordinary
Sand along the River Yamuna over an area of 7.0 Ha, m Villuge- Sankraudh Khadur, Gata No.-
020, 634, Tehsd- Khekda, District- Baghpat, U.P. vide lener no. 420/khanan/ e-Nivida/2022-
23 dated-06 02 2023 {LOI & khasra plan enclosed as Annexure - 1 & 2),

# The District Magistraie also directed the proponent to get approved Mining plan for the mineable

sanctioned quantiiy of 140000 cubic meter in six month of Ordinary Sand & to get “Environmental
clearance certificate” as per MoEF Nouificaion dated 14.09.2006 & 15.01.2016 for tunher action

lowards execunon of lease deed

# After ELA Notification dated 14.09.2006. The Proponent will submit application 1o SEIAA,

Lucknow for obtaining Environmental Clearance for River Bed Mining Project comprising the
Area: 7.90Hact. for the lifting of 140800cum, of Ordinary sand after approval of Mining Plan

form the Directorate of Geology & Mining, Lucknow,

# Hence, This Mining Plan including Progressive Mine Closer Plan is being submiited under rule

34 (2) of U.P. Minor Mineral (concession) Rules 1963 & “Sustainable Sand Mining
Management Guideline-2016" {SSMG-2016), and these two guidelines viz. “Enforcement &
Monitoring Guidelines for Sand Mining” (EMGSM-2020) and SSMG-2016 shall be read and

implemented in syue with each other.

# The mining plan 1s being submitred under rule 34 (2) of U.P. Minor Mineral (concession) Rules 1963,

-

Baghpat district is tocated in south western part of Uttar Pradesh State and lies between 29°47°67 to

29717°6" North Lanrude and 77°07°30" to 77°28°48™ East Longitude. Average elevation of the district

e

ROPIUPDGMO 112019
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15 229 m RL. Baghpat district is bounded, in north by Shaml district, 10 the east by Muzaffarnagar and

Meerut district, i south by Ghaziabad district and, in west by Sonipat and Panipat distocis of

Haryana. It (s around 27 ki trom Dethi, 21 ki from Somipat, 50 ki from Meerut I Lies to the east of
" the Yamuna River., which marks the borders of two Indian states, Haryana and Utiar Pradesh. The
Baghpat disinct s divided into Three Tehsils namely Baghpat, Baraut and Khekra, Baghpat Tehbsil
comprises two Blocks — Baghpat & Pilana, while Baraut comprises three development blocks viz
Binauli, Chhaprauli and Baraut. The Khekra tehsil comprises only Khekra block. Total geographical
area of the district is 1,321 sq. km and comprises approx. 1% of rotal area of State Baghpat disirict is
demarcated by rivers Yamuna in the west and Krishni in the east. In fact. the drainage pattern of the
district is strictly governed by these nvers winch form wesiern boundary of Haryana state and eastern
boundary of Muzaffarnagar and Meerut district. Both the nvers in their tespective course flow more or

less north 10 south. The dastrict occupies the northern part of Ganga basin and Yamuna Sub basin.

# Applied area is situated well within the meandering cormdor of river Yamuna. A sigmificant river of

the Ganga Plawn, s one ot the major effluenis of Ganga

» It 15 also submitted that if mining of minor munerals 1s not ac all effected n the regon, then the river
bed is likely o be raised 1o height with gallopimg speed leading o diluvium of river-banks and may
lead 1o disturbance of environmental and ecological balance as well, wheieby large areas of human

habitation may become dangerously prone 1o inundation from river waters.

# The anm and ubject tw carry on mummg vperatons within the region as well as in mining lots/ khands

mn the vicinuy thereot happens 1o be imperative and unavoidable.

7 According 1o expenience and rough estimation of the State Government whatever quantity of minor
munerals 1s extracted from the allotted areas during one year, the extracted quaniity is automatically

replenished every year

+ The apphied area 1s siuated 1n left bank of niver Yamuna. It is also submitted that if mining of minor
minerals is not at all effected in the region, then the nver-bed is likely 10 be raised 1 height with
galloping speed leading (o diluvium of river-banks and may lead to disturbance of environmental and
ecological balance as well; whereby large areas of human habitation may become dangerously prone
Lo nundation from river waters

» Besides the above, the process of mmning of munor mineral SANI} 15 a constant source of revenue
generanon to the State Government. It alse nol only ensures consiant supply of building maienal 1o
the sociefy but also creates several opportunities of employment to the locals who are largely
dependent on this activity

# The awthorization to prepare Minmg Plan including Progressive Mine Closer plan by the applicant is
enclosed us Performa No, 01, ceruficaie by RQP is enclosed Perfarma No. 02 undertaking by the

applicant regarding in Mines Act is enclosed Performa No. 03 & declaration in Performa No. 4 All

AOPPDGWE11I2019

the Performas are enclosed as per list of content.
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# The boundary pillars shall be erected at the corner of area as per directives ot Govit, of U.P. The pillars

A

B)

D)

E)

F)

G)

shall be pyramud slope baving dimension of 1 0mx 1.20m & 0.60m. All pillars shall be seriaily

encumbered & laitiude & longitude shall be marked on all pillars

GENERAL:

NAME OF THE APPLICANT WITH COMPLETE ADDRESS: )

SMART MART STORES FRIVATE LIMITED, PRO.- SHRI DHARMI CHAND SHARMA
S0 SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND SHARMA S/O0 SHRI
BHOORMAL SHARMA,

Add— A-1/1, Hardev Puri 100 Ft. Road, Nathu Colony Chowk, Shahdara, New Delhi, 110032
STATL’S OF APPLICANT: Proprietorship

MINERAL, OCCURRING IN THE AREA

& WHICH APPLICANT INTENDS TO MINE : River Bed Minor Mineral{Ordinary Sand)
PERIOD OF MINING LEASE- Six Months, LOI sanctioned vide leuer no. 420/khanan/ e-
Nivida2022-23 dated-06.02 2023 (Aunexure-1 & 1)

NAME OF RQ.P. FREPARING THE MINING PLANS: (Under clause (b) of sub section Zof
section 5 rule 15 of Mineral Conservanon & Concession Rues 2016 & Rule 33(1) {1 & 1) of 42
Amendment made under U.P. Minor Mineral (concession) Rules 1963}

INDRA SINGH

Address- 9 —B/205 Viindavan Yojana,

Raibareli Road, Lucknow -226029

Phone-09415022193

E-mail- singhindra66 @ gmail.coin

Registration No. RQP/UPDGM/G11/2019, (Annexure No. (1)

Name of prospecting agency:

The applied lease area s prospected by Directorate Of geology & Mining. & detailed prospecting
is done by the applicant under the guidance of Mr. Indra Singh (Geologist) prospected the area in
details for the depth & extension of mineral deposit. The depth extension is more than 3.10m. As
judged from trail pit The address of Mr. Indra Singh is as helow-

Address- 9 -B/205 Vrnindavan Yojana.

Raibareli Road, Lucknow -226(29

Phone- 09415022193

Reference no & date of consent letter from the State Govt.

LOT sanction vide letter No. 42(¢khanan/ e-Nivida/2022-23, dated-06.02.2023 (Annexure No. 01

& 2}

\ g.\\l‘ ‘
INDRA SINGH ™
QOPIUPOBMOIZ01S 26
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4
2.0 LOCATION AN ACCESSIBILITY:
a) Details of area iwith locaiion map)
{i) Applied area v+ 7UHa
{ii) Mining Lease Map ¢ Khasra Map Enclosed (Annex-2)

{iii) District & State

(iv) Tehsil
(V) Village

(vi) Khasra numbers
(vit)  Toposheet No.
iviii) Latitude

(ix} Longitude

b}y  Whether the area is recorded (o
be in forest (please specify
whether protected, reserved ete.)

¢} Ownership/Occupancy:

d) Existence of public road /railway
Jime, iF any nearby and zl].l]_ll"uxilllul.&

disiance:

€] Toposheet No. with latitude and
fongitude:

Baghpat, Uttar Pradesh

Khekda

Sankraudh Khadar

Gata No.- 620, 634

53G/04

2RO 10IUS'N to 2895126253 "N
P71233.69"E w0 77°12'44 87"E

..

e

-

The applied area 1s free from forest land. Total lease areqd 13
completely oantside of any restricted or protected area
declared by any state or central government

Total applied area is Govt. land & completely outside of any
testricted or protected area declared by any state or central

governmeni.

The applied area is approachable from District Headquarter
Baghpat arcund 13 km in SE by SH-709B up io Mavikala
for 7.0 Km and further branching towards SW up fo
Sankrond around 4.0 km metalled road then heading towards
West around 1.6 km metalled road up to Noorpur Muzbida &
tinally 1.50 km unmetalled road leads up 1o the applied area.
Nearest Railway Station s Khekra- 80 Ko (NE)
approximately and nearest Atrponi s Indira Gandhi Inrer
Matenal Airport which is approximaiely 35 km {SW) away

from the Area
Toposheet No. @ 33G/04

The boundary points have been demarcaled with the help of
P5 as per revenue/ khasra map & coerdinates of all corner
pillars have been marked and shown in Khasra map
{Annexure No. 02). The GPS reading of all corner pllars are

grven below:

\oge

i
mﬁm@m’&ir
ROPAUPDGMAO11/2019

27



89

5
Pillar No. Latitude (N} Longitude (E)
A 28°51'26.23"N 7791238 43"E
B 28°51'03.67"N 77°12'44 87"E
C 28°51'03.05"N T791242775"E
B 28°51'24.53"N 77712'33.69"F
f) Land wuse Patiern {(Foresi )
The area 18 niver bed the existing land use of area 1s given
agricultural  Barven, Barren below:
el b
Sr Land use Agricultural land | Foresi Land Kiver Bed {irazing Land
No. {Hect) (Hect) iHect) {Hect)
I Mining pits Quarry B - -
2 Approach Road = . -
3 Dumps - 5 2
b OUlhee, Resht
Shelter exc
5 Balance 3 . 70 R
undisiurhed land
Total 7.0

Arlach L gener al location map and vicimiy map sh(‘wmg area houndaries and existing and pnlpUhml routes

[t is preferred that the area be marked on a Survey of India topographical map or a cadastral map or forest

map as the case may be However, 1t none of these are available the area should be shown on an accuwrate

sketch map on a scale of 1:50000: Location map attached showing lease and key Plan (Plate No. 1&2)

INFRASTRUCTURAL - FACILITIES:

al

Roads:

The appl.ed area 18 tlppl(lﬂ.l.hdhll’ from Dhstrict Hcﬂd(‘[ua]lel‘ Bag'qlzﬂ around 13 km in SE

by SH-709B up to Mavikala for 7.0 Km and fusther branching rowards SW up to Sankrond

around 4.0 km melalled road then heading towards West around 1.6 km metalled road up to

Noorpur Muziwda & finally 1.50 km unmetalled road leads up to the applied area. Nearest

Railway Station is Khekra- 8.0 Km (NE) approximately and nearest Airport 1s Indira

Gandi Inter National Arrpl wt which 18 approximal e]y 35 km (5W) away fron the Area

by Water Supply:
e people of the area are dependent on “handpumps & ‘Tube wells” for water. They use

the handpump water for household The river Yamuna flows 35 m. West of the applied

area The average water table level m the region ranges at 3 0 5 1 below the ground level

The mining statf/workers shall use watey from well

\

". g.\ !“
INDRA SINGH
QOPILPDCMD 1112019
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d)

el

f)

g}

90

Elecwrificarion:

The Village Mavikala, Noorpw Muzbida, Sankrond in UP & Kalakpur, Daschara in
Haryana and surrounding villages has elecmcity connection while lease area 18 oot
connecied with electricity. Surrounding 10km villages are elecmified.

Educational - Facilities:

Primary school s at Sankrond and High school at Mavikala at 3.0 km. & for further studzes
Degree College at Badaut at 15.70 kan (SE)

Health Service:

'he primary Health Centre 15 10 Mavikala at 3.0 kin
Postal - Facilities:

lhe post oflice is at Sankrond
Transport:

The appited area is approachable from District Headquarter Baghpat around 13 km in SE
by SH-709B up o Mavikala for 7.0 Km and further branching towards SW up 1o Sankrond
around 4.0 km meialled road then heading towards West around 1.6 kim metalled road up to
Noorpur Muzbida & finally 1.50 km unmeralled road leads up vo the applied area. Nearesi
Railway Siation 15 Khekra- 80 Km (NF) approximately and nearest Auport is Indira

Gandhi Inter National Airport which is approximately 25 km (SW) away from the Area

29
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30 GEOLOGY AND EXPLORATION:

a) Briefly describe the topography & general geology & local mine geology of the mineral
deposit including draining pattern.

31 TOPOGRAPHY & PHYSIOGRAPHY

Baghpat district is located in south western part of Uttar Pradesh State and lies between 29°47°6™ 10
24°17'6” North Lattude and 77°07°30" (o 77°28°48" East Longitude. Average elevation of the district
15 229 i RIL.. Baghpat distiict is bounded, in north by Shamli dismct, in the east by Muzaffarnagar and
Meerui distniet, 1 south by Ghaziabad distnet and, in west by Sooipat and Pamipat districts of
Haryana. It is around 27 km from Delhi, 21 km from Sompat, 50 km from Meerue, 11 hies (o the easi o
the Yamina River, which marks the borders of two Indian states, Haryana and Utar Pradesh, The
Baghpat disuict is divided into Three Tehsils namely Baghpat, Baraul and Khekra Baghpat Tehsil
comprises 1wo Blocks — Baghpat & Pilang, while Baraar comprises three development blocks viz

Binauli, Chhaprauli and Baraut.
GEOMORPHOLOGY AND SOIL TYPES
T'he enure Baghpat distict is a flat terrain falling in muddle Yamuna plain. The highest pomt in the
district 15 in the north and the lowest 1n the souih, giving nse (o an average slope of about 0.40 m/km
towards south. The diswict can be sub divided into five geographic units
a. Sand Bars:
It occurs along the courses of Yamuna Ri ver; the characteristic sand bars are changing
dynamucally during the floods.
b. Flu-ud Plain:
The flat, low lying poorly draned area adjacent to Yamuna Rivers forms the flood plains/
frequenied by tloods durning monsouns.
¢. Ravines;
Iin the western pait of the disinct, this unit s characierized by the gullies along the rivers Karl
Hindon and Krishmi. This is probably due to the erosion of unconsolidated marterial by localized
surface run off forming channels and ultimately giving rise to undulating topography and hence the
formation of ravines
d. Younger Alluvial Plains:
This unit occupies the eastern bank ot Yamuna River The gently slomng (southward) and shightly
undulating terrain having ox-bow lakes, back swamp and paieo-channels. This unit 18 also called as
Khadar, The Yamuna Khadar lying east of River Yamuna
€. Older Allavial Plain

{'hus area hies beitween the Khadar of Yamuna and Krishni River. Topography along the iver is uneven
duc 1o poor soil character. This area is dramed by Yamuna Canal and flows through 1t forming a

depression along the ract with development of reh all along the course.

Af.‘
i
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3.2 KRegional Geology
The lease area is localed within Zone-4 (High damage Risk Zone) of seismic zone of India 1n
the Doab region of nves Ganga & Yamuna in UP. and 18 underlain by quaternary sediments
consisting clays, silt, kankar, and sand of different grades. The thickness of these quaternary sediments

over the district increases gradually towards north. The general geological sequence of the formation is

given below
Coup Age Formation Liihology

(Quaternary Recent W Upper | Newer Alluviwm Fine Sand, Silt & Clay
Pleisiocene.
Upper Pleistocene to | Older Alluvium Ciay with Kankar and of different
Lower Pleistocene grades

Purana Pre- Cambrian Vindhyan Sand swones & Shale and Lime

stone

3.3 Local/ Mine Geology -
The facies of the iiver bank deposits are sandy, silty, and clayey. The sandy older aliuviumis locaied
at an elevation of 10-20 m above the river level and makes the higher interfluves areas. It is free from
frequent flooding and therefore most suntable for settlement and agriculture. Newer alluvium forins the
river valley tervace and is located at an elevation of 5-7m above river level. This terrace 1s not suirable
tor sertlement bur can be used tor agriculture, as 1t 15 often atfected by flood. The flood plain is located
at an elevation of 2-5 m above the river level, Water reaches almost every year on this plain. It 1s
neither suitable for seulement nor for agriculture (Bhardwaj et al. 2010a, b) Only sand can be
extracted as a buillding material supplement. The tacies 1s prominent in the lower and middle
part measuring about 120- to 200-cm thick unit is deveid of sedimentary structures, only fainl
low-angie discordances are visible ai some places
[he sandy umt is underiain by (.30- to 1.0 m thick silt-soil unit in nver channel while, along bank 11 15
up to 2 00m thick. The upper most part is 10- to 20-cm thick clayey umt. The facies of the nver bank
deposits are laterally persistent, only thickness and percentage of different litho units may vary irom
place w place
Altitude of the area - The highest pomnt at pillar “A” of the Applied area mn Nerrh is 213.0 MSL

along pillar A-B

T'he lowest pomnt is along prllar “C&D™ in Wesi of the area is 211.0 MSI
Zero tevel of the river is 207 OMSL
The general slope of the area is from East 1o West direction. (Surface & Geological Mapy During
Monsoon floods the warer level rises by 2-3m at time of short spells

Dunng Monsoon floods the water level rises by 2-3m at 1une of short spells

\ €k
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Nature of river bed and alluvial sand-

The area hes within the regular course of the Yamuna River geis flooded in the rainy seuson. All
the deposit comprises sand and river born bajari at the upper layer occasionally overlain by 10-20
mm clay followed by Ordinary Sand. Whereas boulders and grabbles of granite, lime stone, sand
stone and quartzite of sub- rounded to discoidal in shape having smooth surface occupied the lower
most part of the deposit. Thickness of the deposit varies from 1 to 2.3m. During monsoon this bed
replemished to a large extend due to erosion by heavy flow in hugher reach and as soon as the
streain reaches in older channel downward, shed their loads 1n river bunks due o gecrease mn

velocuy and carrying CapaCity

3.5 DETAILS OF EXPLORATION:

Sanction Area- 7.0 haci
Area lying in active water channel- Nil

Workable area of the allotted area- 7.0 ha.

a) Already varried out in the area:

Mining of Sand, is being done since long time theretore No specific method of exploration 1s

_required as 1he river born sediments are, deposited all along the niver-bed and are very well exposed

on the surface. Moreover, these sediments are accumulated / replenished every year during rainy
season by river-waters to almost equal 10 extracted level and sometimes more depending on the
|1|lc:||5|ly of rains on the upstream side.  Adeguate guantity of Sand is available for meeting
consumer demand. Since regular sand lifting 15 pracuced along the nver course, and more or less
sarne level is seen after rains, so it is understood that sediments load carmied 15 near equal o what 8
litted.

b) Proposed 1o be carried out:

The existence of Ordinary Sand is already established 1n the area & grade & depth persistency has

been already proved in the area.

3.6 METHOD OF ESTIMATION OF RESERVE:

The reserve estimation has been done by cross-sectional method. The average surface areas of iwo
cross-sections are multiplied by the strike influence te get the volume. The volume is multiplied by

bulk density 1.5 to give the tonnage.

37 GEOLOGICAL & MINEABLE RESERVE:

Geological reserve have been estimated as per the grade & depth persistency of sand bed with 1n
applied area as visible & observed in the wiul pits up o 3.4m ol depth. Hence the geological
reserve has been calculated by adding the proved muneral reserve and probable mineral reserve

Mineable reserves nave been tuken as 60% of the geological reserves since 40% area will be left
un-worked all along the applied area as well reduced for mineral blockage mm making satety

benches. Thus it comes to about 1,42 800m’

S -
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- 3
Whereas, the rotal proposed production granied in the applied area are 1,40,000m" Dunng rainy

seasin exiracied quaniiiy shall be replenished 1n the quarry area every year

o Face length Face Advance Average Depth | ROM VOLUME
Slice 3
(m) (m) (m) (m’)
1 SLICE 705 Y3 1.0 63171
2 SLICE 699 ®7 10 60813
3SLICE 697 | 03 16816
2.30 142800

Geological & Mineable reserve of the ML area is calculated as-

(i) Area of applied area
(i) Gealogical reserve (3.40m)

(i)

Keduce for river bank stability &

mining consideration at depth

=7.00 Hect cr 70000 m®
= 238,000 m’

=40%

(iv) Mineable reserve in the ML area =6(01% of the Geological Reserve
= 1,42,800 m"
Whereas, permission granted for mining = 1,40,00m’
Table - 3
Area Area (Heet.) Depth of Extraction Mineahle Volume
(m} (m")

Village- Sankramdh

Khadar, Gaia No.-

620, 634, Tehsil- 1.0 2.30 142500

Khekda, Dhistrict-

Fia__shpal U.P
The total ouneable reserve comes (o 142800 m” with proposed production of 140000 m” in six month, Bt

will be replenished afier rainy season.

‘._..-v- \‘
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MINING:

~ Hriefly describe the existing/propesed method for developing/working the deposit with all

design parameters:
1) Existing Viethod of mining:

Al present, there 15 No muiming 1s being carmed out,

tii} Proposed method of mining;

Considerations:
¥ Sanction Area-7.0 Hact

v Buffer area mmark as non-workahle area- 0.482%ha.
¥ Submerged are MNIL
v Workable area of the allotted area - 6.5171ha.

Applied area is situated well wihin the meandering left corndor of river Yamuna.

The workability 1s sugpested by keeping i the mind possible eftect on the meandering of the
Kiver 'The mimng on the concave bank 15 mosi swiiable than convex bunk. Hence vear wise mining
is suggested in a way that will fully get replenished during monsoon

As per the Roles 40 (¢) Colum-11 of 43 & Rules 41 (H) Cotume I of 41H  Amendinent of UP Minot
Mineral concession Rules 2017 Quoted as “with prior approval trom the Disirict Magistrate the
lessee may quarry with the help of machines excepi, the stream of water. No Mining shall be
carried out into the water —stream with the help of sucuon machine or the lifter.

In cases of emergent exigencies when supplies are to be effected to Government agencies and
other requisite parameters of need and requirement when semi-mechanized mining
operations may be resorted to with due permission granted from SEIAA while granting
“Environmental Clearance Certificate”, & The Director, Mines Satety, Ghaziabad Region
(vhaziabad, U.P under regulation 106(2) (b) of Mines Act 1961.

Hence, under the preview of above rules, proposal for semi-mechanized mining is given as
under

It shall be semi- mechanized opencast mine with bar scalping method. Applicant shall obtain the
permission for deployment of Machinery [orm The Director, Mines Safety, (Ghaziabad Region
Ghaziabad, U.P under regulation 106(2) (b) of Mines Act 1961

Hydraulic Scrapper, loaders, Excavator / 1. & T Kamastu 200 OR Hundai 210 (1.2 M?) shall be
deployed for scooping & loading of sand into Tara tippers.

Drilling & blasting will not be required

Only 156 working days (24 days excluded tor weakly off) have been considered

[n the mining plan, there should be 3 plates for each year production & development

planning (pre-monsoon. moensoon and post-monsoon)

g\
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# In the mining plan, there are 3 plaies for each year production & development planning (pre-
monsoon, monsoon and post-monsoon) are pepared as per Enforcement & Monitoring
Guidelines for Sand Mining January 2020,

#  Mimng for each successive year 1s proposed 1o 2.30 mo depth of nunerat bed according to bench
parameters of 1.0m high & 10m wide bench of st slice & 1.0m high & 10m wide bench of IInd
slice & 0.3m tugh & 10m wide bench of Hird shive tn Sand maintanng less than 10° stable slope 1o
loose sand.

# 750 m. safery barrier is left out as safety zone is maintained for mining. all along the allotied area.

= The whole area wulll be mine out by semi-mechanized means. The basis is suggested in such a way
that pit of previous year will act as depository during the monsoon season by reducing the velocity
and carrying capacity of the soeam thus depositing the mineral transported by the tributary In
totality the principal of Placer Deposit s adopted.

» Although the sand will be transported from the pit head to the consumer but if needed i case of
short demand in thar case, the mineral will be stocked outside the mine lease o the mineral
stocking yard for which permssion will be granted by the disuwct administration. The whole area
shall be mine out so as 10 maximize the RBM production or extraction. Sequence of mineral
excavation will be tepeat the same till completion of the grant perod

#  NMiumng will be siarl bom iis center and advance toward the banks across the nver umitormly. In
order o maintain safery and stability of river banks a barrier of minimum 7.5 m distance from the
bank should be Yath of niver width and should not be less than 7.5 meters of the width of river
¢hannel whichever 1s more have been be lett intact along south & west boundary

#  However systematic plantation will be made in the area outside the river bank to protect the hanks
from erosion i monsoon

»  During mimng it is expected that the areas of RBM quarry will be free from submergence. river
walcr flow will be away from the area or below river bed water level to enable dry pit nuning

» In the applied arsa the velocity & river water flow being less the sediment load get deposited in to
the pit Dunng Monsoon season, the area get replenished with sediments to be lified 1n subsequent
years

Following considerations have been kept in consideration for sand/gravel mining while

Preparing mining plan (Enforcement & Monitoring Guidelines for Sand Mining January

2024)

Parts ot the nver reach that expenence deposition or aggradations shall be tdentified. The Leaseholder/

Environmental Clearance bolder may be allowed to extract the sand and gravel deposit in these

locailons to manage aggradations problem,

DRAIG
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b) The distance berween sites for sand and gravel mumng shall depend on the replemshment raie of the
river -Sedument rating curve for the potential sites shall be developed and checked against the exmracied
volumes ot sand and gravel.

¢) Sand and gravel may be extracted across the entire active channel during the dry season.

d) Abandoned siream channels on the terrace and Inacuve floodplains be preferred rvather than active
channels and their deltas and flood plains, The stream should not be diverted to form the inactive
channel.

¢} Laveis of sand and gravel which could be removed from the rivet bed shall depend on the widih of the
river and replemshinent raie of the nver

i) Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the concave
bank

2) Segments of the braided river system should be wsed preferably falling within the lateral migration area
of the river regime that enhances the feasibility of sediment replenishment.

h) Sand and gravel shall not be extracted up 1o a distance ot | kilometer (I km) frum major bridges and
highways on both sides, or five times (5x2) of the span (1) of a bridge/public ¢ivil structure (including
waier intake points) on up-siream side and ten times (10x) the span of such bridge on down-stream side,
subjected to a minimum of 250 meters on the upstream side and 500 meters on the downsueam side

1) The sediment sampling should include the bed material and bed matenal load before, during and after the
extracuon peried, Develop a sedimem rating curve at the upsmream end of the potennal reach using the
surveyed cross-section. Using the historical or gauged flow rating curve, determine the suitable period
ot high tlow that can replenish the extracied volume. Calculate the extracton volume based on the
sediment rating curve and high flow period after determining the allowable mining depth.

3} Sand and gravel could be extracied from the downsirearn of the sand bar at niver bends. Retaining the
upstream one o (wo-thirds of the bar and riparian vegetatuoq is accepred as a method w0 promote
chanmel stanhity.

k) The flood discharge capacity of the river could be mamtained tn areas where there is a sigruficant flood
hazard to existing stractures or infrastructure. Sand and gravel mining may be allowed to mamtain the
natural flow capacity based on surveyed cross-secrion history. Alternatively, off-channel or floodplain
extraction 1s tecommended to allow vivers 1o replenish the quantity taken ont during mining

1) The Piedmont Zone (Bhabhar area) particularly in the Himalavan toothills, where riverbed maienal 1s
mined, this sandy-gravelly track constiutes excellent conduits and holds the greater potemtial for
groundwater recharge. Mming n such areas should be preferred in locations selected away from the
channel bank stretches

m) Mining depth should be restncted to 3 meters and distance from the bank should be Yath or nver width

and should not be less than 7.5 meters

Rkl
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1) The borrow area should preferably be located on the nverside of the proposed embankmenl because they

0)

P)

q)

r

§)

get silted in the course of time. For low embankment, [ess than 6 m in height, borrow area should not be
selected within 25 m from the we/heel of the embankment. In the case of the higher embankment, the
distance should not be less than 50 m. In order to obviate the development of flow parallels o the
embankment, crossbars of widih eight times the depth of borrow pits spaced 50 to 60 meter center-to-
center should be left in the borrow pils.

Dermarcation of maning area wath pilars and geo-referencing should be done prior to the start of mintng
A buffer distance /un-mined block of 30 meters after every block of 1000 meters over which mining 13
underiaken or at such distance as uay be the directed/prescnbed by the regulatory authority shall be
maintained

A bufter distance fun-mined block of 50 meters after every block of 1000 meters over which nining 1s
undertaken or ar such distance as may he the dirccted/prescribed by the regulatory authoniry shall be
mawntained

River bed Ordinary Sand muning shall be resiricted within the cenual 3/4th width of the river/mivulet or
7.5 meters (inward) from river banks but up 1o 10% of the width of the river, as the case may be and
dectded by regulatory authormy while graniing environmental clewrance 1n consuliation wath irrigation
depanmeni. Regulating aorhority, while regulating the zone of river bed muning shall ensure thar the
objective to miuumaze the effects of riverbank erosion and consequential channel migration are achieved
to the extent possible. In general, the area for removal of minerals shall not exceed 60% of the mune
lease area. and any deviation or relaxation in this regard shall be adequately supported by the scientific
report.

Mining Plan for ine muning leases (non-government) on agricultural fields/Patta land shall only be
'dp|_‘ll'U\’t'-d if there 15 a possibility of replemisnment of the mineral or when there 1s no nverbed mmng
possibility within 3 KM of the Pana land/Khatedani land. For govemment projects muning could be
allowed on Patta land/Khatedar land but the punimmg should only be done by the Government agency
and matenal should not be used for sale 1n the open market.

The minerals reserve tor nver bed area is calculated on the basis of maximum depth of 3 meters
and margins, width and other dimensicns as mentioned in para (3) above. The area multplied by depth
gives the volume and volume multplied with bulk density gives the quantity 0 Metric Ton o case of
river bed, mimeable matenal per hectare area avalable for actual mining shall not exceed the maximum
quantity of 140000 cubic meter per annuin.

Following censiderations of DGMS have been kept in consideration for sand/gravel

mining while preparing mining plan

» A person. possessing at least Secomd-class Manager's certilicate of competency under the
Metalliferous Mine Regulation 1961 & granted authorization under Regulanon 34(6) & (4) of the
Metalliferous Mine Regulation 1961, shall be appomnted as the manager of the mine to look after

EMM operation

\ ¢
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Adequate number of supervisors including duly qualified Foreman and Mining Maie shall be

appointed in each working shift o assisi the manager

The aggregate horse power of the machinery used in such opencast workings shall be granted as

per DGMS permission, including excavators with total no. of dumper & Tippers deployed at the

mine

No ore dressing/hancling/processing plant shall be attached with the mine

A mechamcal engineer, foreman or other competent person will be appointed to look after any

defect in any machinery; the said machinery shall not be used untl the defect has been remedied.

Any machinery found to be i an unsafe operation conditton shall be {agged al the vperator’s

position "OU T OF SERVICE DU NOT USE"

All comers and bends i road shall be made in suchk a way that the operators and drivers have a

clear view for a distance of not less than 30in, there shall be provided separate roads for the up and

down traffic.

Ordmarily, no road shall have a gracient steeper than 1 i 16 at any place Provided that in case of

ramps over siall stretches a gradient up to 1 in 10 may be permted.

Every earth moving inachinery (aod Hydraulic Excavators) shall be under the charge of a

colnpetent person therem called the *operator’) authorized in wrling by the Manager

" No manual workers shall be employed on any bench where EMM is deployed or on the next lower

bench. Manual workers shall be employed only after withdrawal of EMM

All the precautions and directives given in DGMS circulars 1ssved from nme to time shall be

compiled with

It has been noticed while carrying out mining of minor munerals i muxed torm from river-bed that

minur nunerals mining proves to be most viable and least disturbing to anyone. In spite of handling

huge quantities of minor munerals in muxed torm the muine has clean aunvsphere and not even &
speck of dust can be seen pollutng the air. Environment and ecology of the area remuns
undisturbed

The guidelines of the Sustainable Sand Mine Guideline 2016 will be followed, the most

importani areas under:-

a) Mining shall be done in layers of 1 meter depih to avoid ponding etfect and after first layer 15
completely excavated, the process will be repeated for the next layers. Stream will not be
diverted o form inactive channel.

h) The area for temoval of mineral in a river or stream can be decided depending on geo-
mophology and other factors, it can be 50% 1o 0% of the arca of a pariicular tver/siream

¢} Ultimaie working depih snall be upio 3 neters fionniver bed level

d) To maintain safety and stability of Riverbanks i.e.. 3 meter or 10% of the width of the nver

whichever 1s more will be left intact as no mining zone

ogs Bver
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e) Area of mining lease will be demarcated by pillars prior 1o start of mining for sustamable

development hmiting with working within lease

) No mining operanons shall be carned out m proximity (30 m) of any bndge and/ of

embankment. However, thus is not applu,a.ble 111 this case.

B MINERAL PRODUCTION

[he basic requirement of the applicant will be river born Sand from 1op of the deposit wath

occasional screening. Hence calculation of the reserve s done on the basis of market terminology

rather than Geological classification. The total handling of marerial/river bed matenal s classified

in to following categories as showan in the table bellow

Table-4
Ar. No Category/Mineral/ Siize End use
Material

. . I'o be sold 1 open market after simple
L. Ordlr;z;irg Sand 12mmto 1/16mm | screening depending on the demand in

. local market.
River born bajar 64mm te 12mm To be sold 1n open market after simple
o 2% screening depending on the demand in

local maiket

In order 10 calculate the percentage of vanous sediments found in the river bed a trial pit was dug, ut

a convenient site, baving dimensions of Im x lm & 1m {Length » Width x Depihi} The content of the

towal material dug out from the pit was separated 1mto above said category.

The production 1s generally in the mixed form. As per our past experience the general recovery of the

nver Ordinary Sand & bam found m muxed form 1s around 98 %, and 2% respectively

Table- &

PLAN PERIOD PRODUCTION OF ORDINARY SAND & BAJRI PRODUCTION

PLAN PERIOD VOLUME (m’*} Ordinary sand m’
& Month 140000 1,408,000
Total 130000 1,40,000

Hence it is expectled that about 1.40.000M?, of sand production shall be achieved i next

six months. Indicated quantum of development & tonnage & grade of production for

ensuing plan period is expected as in table no (Plate No. 5-8).

The riverbed mineral mining will consist of lifting Ordinary Sand, in mixed form and theu

proporiion may vary o g great extent depending vpon avallability in muxed form. Sand mixiure

can’t be scparated during muning and shall be mined out in nux form. Theretore, quantity of each

tern cannot be estimated on logical parameters, the figures given here above are only tentative

RQPIUPDGM011/2019
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{Indicate quantum of development & fonnage & grade of production expecied gt wise as 11 fabie

below Aattach Individual plans & sections:

MONSOON SEASION -

1)

~ Durning monsoon season the whole area will be submerged under the flooded water ol nver

Yamuna which carry loads m suspended form of sediments and get deposited along the
accreditation zone of the river which intern replenished the excavated areas of mning

This applied area also fall in meandering corridor of river Yamuna in accreditation zone which will
replenished during monsoona season.

Hence, Mining will be totally suspended/ closed during monsoon penod from > July to 30

September in each year & will be lefi out for the replenishment ot the area.( Plate No. 5)

PRODUCTION & DEVELOPMENT IN PLAN PERIOD: ( POST MONSOON SEASON &
PRE MONSDON SEASQN)

Before slart miming minimurm 7 50 m. safety barrier is left out as safety zone 15 mainrained for
minng all along the allotied area & shall be marked us non mumnyg zone and area will be fence out
by barbed wire fencing (o prolect 1nadverienl coiry

Muining will be siarted by open cast semi-mechanised means with the help of Scraper, light
Excavator. L & T Kamastu 200 OR Hundai-210 (1.2 M?) shall be deployed tor scooping & loading

of Ordinary Sand into Tata tippers.

As per shape & configuration of the applied area the area will be mne out up © 2,30 m. depih of
mineral bed according 0 bench parameters Lm high & IUm wide bench of Ist slice & 1.0m
high & 10m wide hench of Iind slice & 0.3m high & 10m wide bench of Iilrd slice in Sand
maintaining less than 10" stable slope in loose sand. Whereas, working bench will be >10m
wide al any point of working to avoid ponding effect as suggested in “Sustainable Sand
Mining Management Guideline-2016" (55M-2016), and these 1wo guidelines viz.
“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM-2020) and S5MG-2016
shall be read and implemented in sync with each other

Haul roads of 6m wide and 1:16 gradien shall be provided to each mining faces. Therefore, mimng
will be restricted up to avg. 2.30 m depth only atong its 1opographical slope while the ground water
level in nver bed penerally remains beyond 3.0 m below river bed water level during post monsoon
season

Mining faces shall be advance i all directions across the river bed with bench parameters 1.Om
high & 10m witie bench of Ist slice & 1.0m high & 10m wide bench of Ilnd slice & (.3m high
& 10m wide bench of Llird slice in Sand maintaining less than 10" stable siope in loase sand
& 140000 M? sancttoned quanuty of sand. mixrure in mrxed form shall be mined out

Thus, dry pit mining 1s praciiced so thal mining will not intersect river bed flowing water level

(Plaie No. §)
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The tables given below face length. face advancement, depth, volume, & total ROM (wones) al
zach bench level for ihe targeled production.

Table No. (6.

, Bench Level |Face Leagth [Face Advancement . | DEPTH | MINEOUT
L (mRL) {m) {mj Area (nr’) {m} VOLUME {m’)
Ist Shice 705 93 65171 10 65171
Plan | 1ind Stice 699 87 60813 10 508173
I-’erliud : L
1led Slice 584 81 56133 03 14016
TOTAL ' 2.30 140000

The pit position showing the advancement of faces & secton is shown on plat No.3

() Attach supporting composite plan & section showing pit layout, dumps, stacks of sub grade
mineral, if any etg.:

Whole of the area shall be munsd oui compleiely with bench paraneters | O high & 10m wide
bench of Ist shice & 1.0m high & 10m wide bench of [lind slice & 0.3m high & 10m wide bench of

(rd shee e Ordinary Sand mamiaining less thao 10% stable slupe 1n loose sand, leaving the
previous one open for replemished during monsoon. Concepwal /composite plan have been
prepared in Plate No 5-8, showing posifion of lease area fully replenished. The composite &
conceptual plan & section, showing lay out faces 1s shown m plate No. 09

(I Indicate proposed rate of production when the mine is fully developed & the expected life of
mine & the year from which effected.

AL this stage the total mineabie reserves of river Ordinary 5Sand in mixed form in the area 1s
132300 cu.m with proposed production approx., 140000 ¢cu.m in six month. The expected life
of rune depends upon replemish of deposit each year. There 1s no specitic Life of the mine. The hie
of mine is unlimited as the area under reference is open and barren river bed of the river Yamuna
and whatever quantity of minor minerals are exmracted from the area dunng one year; all or mostly

equal to extracted quantity are replemshed automatically every year in the lease area by the River

itsell on account of us flow and velocity, and sediments carried along from upsireart side so the
vouds creaied by mining gess filled up.
Attach a note furnishing a conceptual mining plan ap to hfe of mine hased on geological

mining & environmental considerations.

CONCEPTUAL PLAN:

Time Frame of Completiun of Exploration:

(i)  Expleration as on date: Mining of Ovdinary Sand 15 being done since long time theretore No
specific method Ufcnpl:)falluu is requured as the river born sediments are deposited all along the

nver-bed and are very well exposed on the surface

N2
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(i) Exploration during plan period: The depth persistency & sirike continuity & grade of Ovdinary
Sand has been already established & area 15 too small therefore no future exploration 1s

proposed.

(iif) Conceprual Peried: The area is small & depih persistence; grade & swrike conupuity has been
established. Mining shall be carried out up to 2.30 1 depth from swface therefore no future

exploration shall be camed out al the end of conceprual stage.

(iv) Ultimate shape & size of pit; Whole of the area shall be mined out completely, leaving the
previous onc open for replenished duning monsoon a conceptual /compostie plan have been
prepared showing position of excavated area get fully replenished. Mining will be restricted
minimum 7.5m away (inward) from river bank b up w 10% of width of nver whichever is
higher from outer boundary of applied area which will work as a safety barrier to minimize effect
of rver bank erosion and (o avoid consequent channel migration.  Plantation will be done on side
of bank along side of area and the roads joinng the village to prevent soit erosion and will also

act as notse/dust arresters

The composite & conceplual plan & section, showing lay out faces is shown n plate No.(9

iv) Conceptual Development:

Mimng will be by upencast semm-mechamzed means confined within uliimaie pit limit Road,
habuation erc. will require diversion from mining area for the satery of workings. Details area as
tollows: The geamety of pit as on date, at the end of plan period & af the end ot conceptual pe;‘ioa

15 as below

Tahle No. 11,
Average Pit dimension Shape
L (m) W (m) D (m)
As on date - - - -
At the end of plan period 705 93 2.30 Rectangular in Shape
At the end of conceptual Period 705 93 2.30 Rectangular in Shape

(vi)  Anticipated life of mine
Al this stage the total mineable reserves of river Ordinary Sand in nuxed form in the area 1s 142800
cu.m with proposed produciion approx,, 140000 cu.m in six month. The expected life of mine
depends upon replenish of deposit each year. There 1s no specific life of the mine. The life of nuae is
untimited as the area under reference 1s open and barren river bed of the nver Yamuna and whatever
guantity of minor munerals are extracled from the area during one year; all or mostly equal w
extiacted quantity are replemshed automaucally every year 1o the lease ares by the River iiszlf on
account of 11s flow and veloenty. and sediments carried along from upstream side so the voids created

by miming gets filled up

"
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{vii} - Waste Management:
No top suil exisis within the area fherefore no pre rDI’Jo.J.l has been givcn for 1ts managements
Reclamation/Rehabilitation:
The mined out area & reclamation / rehabilitation as on date, at the end of plan peniod & at the end
ol conceprual period 15 as below

Tahle No. 12

Area broken | Areareplemished Quan tm.e ; "_t wa_sl v lobe
used in backiilling
(Heet.) {Hect.) (eum)
As on date - Nil Nil
End ol plan penod 63171 65171 =
End of concepwal period 6.5171 6.5171 £

iviii)  FPost Mining Land use:
The land use at present, at the end of plan period & at the end of conceptual period is given below:

Table No. 13

AT the end of
. Head Al present At the end of plan l:tfu(:(-'p‘tlla]
Mo (Hect) perivd (Hed ) perwd of nune
(Hewct)
al l'otal area excavared (broken) 65171 6.5171
b) | Total Area fully mined out Nil 65171 6.517]
c) l'otal Area replenished Nil 6.5171 6.5171

] Dump area:

There 15 no top soil was found 1 the unne Therefore no proposal of Dump management shall be

proposed
Table No. 14.
1§ Head Al preseni At the end of Plan At the end of conceptual
No {Hect) period (Hect) period of mine (Hect)
a) lotal area under dump Nil - Nil
b) Ared under actuve dump Nil B Nil
C} Dump area ful ¥ rehabilitated Nil Nil Nil

By the end of plan & conceptual period, minmg pit shali reach to ultimaie pit hmii & depth, therefore
mined out area shall be replenished during monsoon period & this process will continue.

Iy Others:

Table No. 15

_ At the end of
sl At present | At the end of Plan )
Head . conceptual period of
Nao (Mect) period (Hect)
mine (Hect)
aj Arey under muneral stack N1l Nl NIl
b) Area under haul road Nl 0.04 0.04

c) Area under green bell
( 1.e. plantation along the road Nil 7.4 7.0
curside Tease area)

Coma )
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Compuosite & Conveptual Pran & section is shown in Plate No.6-3

Open Cast Mines:

Describe hriefly giving salient features of the mode of working (mechanised, semi

mechanised, manuwal):

It shall be semi- mechanized opencast mine with bar scalping method. Lessee shall obtain the

. pernussion for deployment of Machinery form The Director, Mines Satety, Ghaziabad Region

Chaa abad, LL.F under regulabon 106(2) (b) of Mines Act 1961
Hydraulic Scrapper, loaders, Excavator / L & 1T Kamastu 200 OR Hunda 210 (1.2 M?) shall be
deployed for scooping & loading of Ordinary Sand into Tata uppers.
Drilling & Elasting will not be required
Only 156 working days (24 days excluded for weakly oft) have been considered
Hence, mining is proposed up to 2.30 m. depth of mineral bed according to bench parameters 1.0m
hugh & 10m wide bench of 1st slice & 1.0m high & 10m wide bench of 1Ind shre & 0.30m high &
i0m wide bench of Illrd slice in Sand mamiwning less than 10”7 stable slope 1n loose Ordinary
Sand. Whereas, working bench will be > 10m wide at any point of workang.
7.50 . salety barrier is left on along the bank of applied area whereas, 10% of river width s
along the river channel.
Approach & Haul roads of 6m wide and | 16 gradient shall be provided 1o cach mining faces for
rransportanon of mineral
HAULAGE AND SURFACE TRANSPORT
Mode of transportation of the mixed matenal s by trucks/ tractor trolleys of 10-12 m’ capacity
Trucks of larger size may also be used where the matenial 15 (0 be carmied (0 4 long distance to be
used for out bound iransportation. Mining area 1s connected with & ‘Kacha’ road of say 1500m. up
to the nearest pukka road and thereafter it 1s metalled road up to destination. The approach road is
adequate 1o permil easy maneuverability of trucks and it also provides cross- over and changing
points. Water is sprayed regularly by tractor mounted water sprinklers to suppress fugitive dust

gencraon

Exteni of mechanization

The requuement of nimng equipment is calculated at its maximum production capacity as below:

The maxumum level of proposcd‘ production planned =140000 M3 or 210000 MT

Daily production required assuming 156 working days =140000/ 156=897 cum= 1345.5 MT

(A) Excavator: (Shall be deployed on shift basis)

Loading capacity of excavator - 465 cum x 1.5
per shift 698 tonnes
Operaung shifi per day £9% x 1 = 698 onnes
No, of operaung days m 6 munth - 136
QQPIUPDGMO 112019
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156x 698= 10XE88 tonnes

= 1.1 lac tonnes

Annual loading capacity of excavator

Maximum quanwm of Ordinary Sand to be

handle 1 6 months 210000 tonnes

Therefore no of excavator required for handling

=2.10/1 0%=193=1

Requirement of Excavator: is tabulated as below which shall be deployed occasionally,

Type Nao. Bucket Boom Boom Make/muodel
capacity Height | Length
Excavator 2 120m? 2220} A 7R2m L & T Kamasmu 200 OR
[ Hunda-210 ( [.20 M?3)

B) Requirement of tippers (12 cum)

Requuement of uppers for the transport of Ordinary Sand from rune to dump/ dicect
loading work out as follows:
To & fro journey time: from mine area to stack yard

(i) To & fro journey on 2.00 Km. mine road @ 10 Kim/hr =9 min

i} Scooping and waiting =2 min
1) Loading =2 min.
1v) lo & fro joumey =Y min
V) Turming and unloading =2 min.
I'ierefore total cycle fime =24min
Requirement of Tippers:
Ordinary Sand to be transported pel L]'.l_‘r = 156 cum
Cycle ume of Tippers =24 min
Therefore round trips per hour =60/24 = 2.5
Average load carmed per round per trip =12 cum

[herefore average carrying capacity per Tippers
per hour
Therefore average carrying capacity per Lippers
one shufi

Therefore total no. of Tippers requared

Standby dumpers

Therefore total requirement of Tippcrs

=2.5x 12 =30 cum

=30 x ¥=240 cum
= 1346/ 240 =6.0

-

= g

Requirement of dampers/tipper is tabulated as helow
Type Nos Size/capacity Make
Tippers 08 12 cum

Motve power
1610 Tara Diesel

A\ Sl
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MINE MACHINERY

I Tractor trolleys- 10 Trips/day

2 Trucks/ippers 12 Trips/day

3 Excavators & Loaders (Need based) -2

1 Total uppers -2

5 Water sprinkler-1

6 Hand tmplements (As & when required)

Describe briefly the layout of mine working, lavout mine faces & sites for dispusal of
everburden/waste.

1t shall be semi- mechanized opencast mine with bar scalping method. Lessee shall obtain the
pernussion for deployment of Light Farth Moving Machinery (LEMM) torm The Director, Mines
Safety, Ghaziabad Region. Ghaziabad U.P. under regulation 106(2) (b) of Mines Act 196]
Hydraulic Scrapper, loaders. Scraper, light Excavator / 1. & T Kamastu 200 OR Hundai-210 (1.2
M?) shall be deployed for scooping & loading of Ordinary Sand into Tata tippers.

Drilhing & blasting will not be required.

Mining proposed up to 2. 30 m. depth of mineral bed according to bench 1.0m high & 10m wide
bench of st slice & 1.0m high & 10m wide bench of Ilnd shce & 0.30m high & 10m wide bench
of [1Ird slice in Sand maintaining less than 10° stable slope n loose Ordinary Sand Whereas.
working bench will be <10m wide at any pomt of working,

Approach & Haul roads of 6m wide and 1:16 gradiemt shall be provided to each mining races for
ransportation of mineral

BLASTING:

No dnlling & blasting shall be required/ undertaken for Ordinary Sand rmining

MINE DRAINAGE:

Likely depth of water tahle based on observations from nearby wells and water hodies:

On the basis of the pasl data the River Yamuna retain the water table 5.0 m below the average
surlace level in nver bed The level of the niver bed surface 18 2110 mRE & water table
encountered in the bed 1s about 3m. Deep and the expected depth of water table in the region 1s
about 207.0 mRL

Waorking expected (o be 1.70 m ahove the water table during next Six monihs,

The mine working will be confined up to 208.7 mRL. Water table will not be interested by mining

operaiiens
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Quantity and guality of water likely to be encountered, the pumping arrangement and places

where the mine waier is finally preposed to be discharged.,

The mining operations will be limited in the upper levels & the lowest bench will be tormed ai

20%.7 mRL, hence water table will be not be encountered by mining activities

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

Indicate briefly the nature and quantity of top soil, overburden/wasie and mineral rejects
likely to be generated during the next Six months:

Nou soil exists within the area and no overburden/wasie and mineral rejects likely to be generated

therefore; no propusal has been given for its separate stacking
Land chosen for disposal of waste with proposed justification.
Na proposal has been given for disposal of waste stacking.

Attach a note indicating the manner of dispusal, and configuration, sequence of buildup of

duinps along with the proposals for the siacking of sub-grade ore, to be indicaved liem wise.

No soil exists within the area, no overburden/waste and mineral rejects likely 1o be generated

therefore, no proposal has been given for its separate stacking
USE OF MINERAL:

The Ordinary Sand will be used in buildings, bndges & infrastructure etc. The Ordinary Sand of
applied area is medium ro fine grained reddish brown in color. Ordinary Sand 1s an essential minor
mineral used extensively across the country for constiuction purposes. Ordinary Sand is used
bullding congurucuon activities, The muneral is being used n making Hume Pipe. The Ordinary

Sand can be used as die-casting and melding material

OTHER:

Site Services

The following site services will be provided at mine site

i) Oftice

1) Drnking waier shed 2
iii) Rest shelwer 2
iv) First And Centre 1
¥) Store 1

47
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Employment Potential

Emplovment Potential

16.0

al

h)

<)

di

The mine manager cum nuning engineer should a graduate mining engineer holding at least Second
Cldss managel s certificate. The mate hllﬂllld hold 1-u'mng mate certificate Uft.ﬂl‘ll]'lc.‘tel 1cY

Thus category-wise employments will be as below

I Second Class. Mines manager 1
2.Machenical Engineer( Part Time) 1
3.Mines mate 2
Skilled:

Excavator Diver 2
Durnper Driver 8
Supervisor 2
Office Assistant/Thspatch Supervisor 4
Semiskilled:

Time Keeper 2
Uni=skilled:

Picce rated workers 10
Tutal: : 32
MINERAL PROCESSING:

If processing / beneficiation of the ore or minerals mined is planned to be conducted oo site
or adjacent to the extraction area, briefly describe the nature of the processing/ beneficiation.
This should indicute size and grade of Feed material and concentrate (fimshed marketabie

product),

The entite area consists of OUrdinary Sand 18 mixed form & 1t 1s ready to market therefore, no
beneficiation of mineral processing will be required. No Mineral beneficiation 1s involved within
the lease area. 1t is ransported in the mixed form.

Explain the disposal method for tailing or waste from the processing plant {quantity and
quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic effect of
such tailing, if any, with process adepied to neviralize any such effect before their disposal
and dealing of excess water from the tailing dain)

As stated above that no beneticiation is required therefore no tailing or waste disposal trom
processing plant will be underiaken

A flow sheel or schematic diagram of the processing pr m-t.:dure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process is
atlached

Specify quantity and type of chemicals to be used in the processing plani,

No chemmcals are required,

o M

QOP/LPDGMAOY 75 0

48



110

of

26
€ Specity quantity and type of chemicals to be stoved on site / plant.
Mo chemical will be stored on the site / plant.
f Indicate quantity (cu.m. Per day) of water required for mining and processing and sources of
supply or waler, Disposal of water and exient of recycling.
Total water requirement for the project 1s 8, 50 KLD, 1ts breakup 15 as under: (on the of basis [-2]is/
0¥ Iwo Lime in peak hours)
FABLE- 18
S5.No. Purpose Water Requirement (KL
L; Dust Suppression { 1500m unmetalled road) 4.5U
2 Plantanon (7000 Plants @ 0.51is/Plant) 3.50
5 Domestic (drinking 36 & 10 lts/head) 0.5
Total B.50
The demand for the drink ing water may shightly increase in case of manual rmining due o 1ncrease of
labour sirength. However, No water is required for nuning and processing hence, no disposal
water and extent for recycling is requured.
L1 ENVIRONMENTAL MANAGEMENT PLAN:
{a) Artach a note on the statas of base line information with regard to the followiag:
Iy Land Use:
The existing land use of the area i1s almost hundred percent river bed flood plain.
The exisung land use 1s given in tabular form
Table No, 17.
g Aoricultural Forest River Bed Girazing
N, Land use land {(Hect) | Land (Hect)  |Land (Heet)
i (Heet)
M g pila‘ Q‘Jaﬂ'y & = S =
2 Approach Road i - -
3 Dumps g = = :
4 Office. Kesht Sheler ewc z = = :
5 Balance undisturbed land = y 7.4) .
Tial 7.0
(I}  Water Regime:

lhe river Yamuna, a perennial water body in the area flows 10m. North-West, The depth of water

table is about 3-4 m. below general ground level. The vod & shear zone allow the flow of water in

\'. E.\V
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the sub surface is restricted, through when tapped in wbe wells provide suificient water round the

year. The streams in the neighborhood are small & seasenal wiuch join the river, Yamuna

Flora and Fauna:

Shrubs of keekar & kush are found in with in the area. Vegetation and wild life are quite scanty
lhe trees  hke  Shishum, Arjuna, Kanji, Khair, Saagaun, Subabul, Neem, Fucalyptus, Babul,
Kanju, Gold Mohar, Kesia, Akesia, Mango and Jamun are found in sufficient numbers
Trees of Neem, Jarnun, Mango & Pipal erc, are found only n and around the villages or in
agriculture fields. Cows, horses, donkeys, goats, sheep and buffalos are kept for house hold
Lequirements

Wild life comprises of rabbits, Squirrels, within a radius of 10 km. Low shrubs and bushes grow
on barren areas of the applied area. No wild life 1s found within the lease area. Amimals i the wild
have grealy decreased in number and variety in the district due to excessive hunting and poaching
during the past century

The various animals found there are Neel Gai {Blue tull) {ox, jackal. percupine. The Neel Gail has
beconne a menace (o the farmers 1o the disinct due o their rismg nuibers. However, all the above
amimals are on the protecred list. The birds of the districr are similar to those of the adjoining
districts. The chief game of birds found are several vaneties of ducks, King Fisher. pariridges.

pigeons, peacock and several other water birds
Quality of ambient air noise level and water:

The proposed site 1s located in the remote acea having a clean atmosphere. Therefore the quality of
ambrent air will be as good as heaven. SPM, 3(3;, NOX. will be either below permussible limirs or

close 1o threshold limits. Simnilarly ambient noise level is as low as of any standard place

The water quality will not be aftected us mining 1s restricted to above ground level. Diinking water
is being taken from the hand pumps. which ts situated near the mining area. Number of hand pumps

1s dug 1n the villages.

The ground water of the district ts colourless, odourless and slightly alkaline tn nature. The
Fluonde is within the permissible range {rom 0.6-1 ppn. Phosphate is found nil w the aiea
It 15 cbserved that gualny of water is good for drinking, domestic and all other purposes. The
arsenic content has been found ranging from Nil to 2 ppin. Depih wise ground water quality reveals
that fresh water is available at all levels in this region. Electrical conductivity 1s a functien of ionic
concentration and 15 used for assessment of dissolved substances in the water. The importance of

EC 15 1ts measure of salimity, which greatly affects the taste

e
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Climati¢ Conditions:

Temperature:
After February there 15 a steady increase in temperature. May is generally the hottesi month with the
mean daily maxtmum temperatore at about 40°C and the mean daily minimum at zbout 24°C. The
nights are warmer 10 June than in May, The heat in the summer is intense and the hol, dry and dust
laden westerly winds which are common in the hor season make the weather severely trying. in this
SEASON MAX WU Eemperalureés on individual days sometires reach 4400 or over. With the onser of the
south-west monsoon over the district by about the third week of June there 15 appreciuble drop in the
day lemperature and the weather becomes more bearable But the nights still continue 1o be as warm as
m the latier part of the summer. With the with drawl of the monsoon by about the end of Sepiember
there 15 a slight increase 1 the day temperature. There i3 a rapid drop 1n the night temperature afier the
with drawl of the monsoon. After November both day and night temperatures decrease rapidly tll
January, which is usually the coldest month with the mean daily maximum temperature about 20°C and
the mean daily minimum temperature at about 7°C. During the cold season the distict as affected by

cold waves and fog and the minirmuin temperature occasionally goes down to 4'c

b) Rainfall:

vl

The average annual rainfali is 753.2 mm. The climate is sub hurmid and it 13 charactensed by general
dryness except 1n the brief monsoon season, a hot summer and pleasant cold season. About 80% of

rainfall takes places from June to September. During monsoon surplus water is available for deep

percelaton (o ground water.
Hunmidity:
Durng the rainy season the relavive humidity is generally high being over 70%. Thereaher the

hunndity decreases and by summer which is the dnest part of the year the relative humidity in the

atternoons become less than 30%
Humnian Settleinent:

Human settlemenis are distributed in fringes of core zone. ‘The inhabitants belong (o all the four
castes. The main occupation in buffer zone is farming and mining. The agriculture alone does not
appear 1o be sufficient to sustain the population. Poor hiteracy conditions prevail in the surrounding
of lease area & condinon ot literacy 1s more pathetic in temales. Older generation wear Dhoti Kuria

while younger generation is adopuing dresses like pant, shins et

{ccupation:
Agriculwral remains the main occupation w this aica Study reveals that withim 10K radius of
lease each, 70% w 85% population is engaged in agriculture. Percentage of females engaged in

agriculyure 15 higher than males.

QOPAPOGK011/2019
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Disparity 1n agiiculwral land nolding is less. But yield of agnculwral produce is very poor (o
susiain the available hands. Consequently problem of uoemplovment and frustraiion amongst youth
can be noticed in the area.

Public building, places of worship and monuments:

None of the ahove important features are within the lease hold or in close prmimny of lease hold
Does area (partly or fully) fall under notitied area under wafer (Prevention & control of
Follution) Act 1974;

The lease hold has not been notified under water (Prevenhion & control of pollution) Act 1974
Attach an Environmental impact Assessment staternent describing the impact of mining and
heneficiation on the following over the next plan period.

Land use:

The impact on the land form or physiography will be limuted to the modificatton of the slope. The
landscape and land use will undergo a radical change due to open cast nuning. The impact during
next Six months i1s limited as benches will be formed and will be replenished dunng monsoon.
Besudes these benches. roads will also modify the Physiography

Mining acuvily L'ause.s umpact on flora and fauna due (¢ land degradaion, deforestation, etc
however as the mining is restricted to very small area in the niver bed in dry condition. There is no
liketihood ot any land degradation or deforestation being caused

The 1mpact on land use will also be limuted. The mining activity is restricted along the river bed
only. Since the site s government owned river bed there will be no impact on existing land nse s
anticipared, also the mined area would get replenished on arrival of monsoon every year selt. The
various modifications due o mi ning allied & activities dur ing nexl Sia months 1s given below-

Table No. 18

Activity Area Uwcopied (Heet)) At the end of conceptual
: During next Six monihs period (Hect)

Mining and BExisting pits 65171 6.5171

Waste dumps - -

Haul Road 0.04 (.04
Reclamanon/Beplenished 65171 68.5171
Forestanon{ outside ihe leased 7.0 7.0}

Balance undisturbed land 0.4829 (),4829

Tatal: 7.0 7.0

m\ﬁgﬁ‘:}l}ﬁw
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Air Quality:
It has already been explamned thai minmg will be i a very small scale with oul of adopting of

drilling and blasting. One of the most crucial element for air pollution is gaseous pollutants (SO, &
NO,) are anticipated due {0 use of excavator, loader, truck & tractors ete. Particulate matter will
also anse. Therefore periodical monitoring of AAQ shall be analyses. (Plate No.7)

Proper mingation measures like water sprinkling on haul roads wiil be adopted to control dust

€miss1ons
Plantarnion will be camed out on approach roads & nearby vicinity of over bank.

To contrel the ermssions regular preventive mamienance o equipments will be camed out oo

contractual basis,
It will be ensured that all vranspomanon vehicles carry a valid PUC ceruticate.
Durning Transportation vehicles will be covered with 1arpaulin sheets

However, water sprinkling on dry months may be undertaken on the haut road where the maxunum
traffic will be observed,

Water Quality

The working durmg nexi plan period will be confined up to 2 30m below the surface level
moreover; dry pit mining will be done which shall have no any impact on surface and ground water

Therefore no impact on water quality will be observed.

No waste water will be generated from the mining activities as the project only involves lifting of
Ordinary Sand & Bajri mixture from niver bed in dry siate

Mining in the area will be done above the niver bed warer level therefore warer regime 1s not
disturbed.

The mimng from river bed does nut have any 1mpact on nawral drainage ol surrounding area as 10 1s
not disturbing any tract of land anywhere.

[t 15 ouly Wifting of Ondinary Sand in slices with uniforn thickaesss and will not pose any undrance
n flow of water during monsocn.

Noise Level;

It has been explained sarlier that proposed muning 1s of open cast semi-mechamzed without drilling
& blasting Explottation of sand shall be carmried our semi-mechanized. Therefore noise level oo will
not show any significant merease. Transportation vehicles used tor dispatch of KBM (River Bon
Mineral) are source of nowse poliution ai mine site. Hence periodical noise monitoring will be done.

Proper mainienance of all macamnes shall be camed out, which help in reducing generation of noise

during operations
Cushuioned pad at foundauon helps reduction in noise generation.

No other equipments except the Transportauon vehicles, Excavator and Loaders (as & when
required with prior permussion from the avthoriry) for loading is allowed

Nt
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Noise generated by these equipments is interrmuttent and does not cause much adverse impact.
Penodical monttoring of noise will be done to adopt corrective acnons wherever needed
Plantanon will be taken up along the approach roads and on niver bank. The plantation miniouzes
propagation of noise and also arrests dust.
Periodical monitoring location has been shown in Environment management Plan (Plate No 8)
Vibration levei:
It has been mentoned that Mining shall be camed out without adoption of drilling & blasting
therefore no impact on vibration level shall be envisaged.
Water Regime:

[he mining shall not cause any change o1 diversion of any source of water in the area or any
dralnage patern
Socio-Econemics:

Thl_lugh employment porenl;al 18 not very high bui whatever templnyl‘rlf.'ﬁt will he generated will he
available to surrounding. It has been mentioned thar there is a serious problem of mugration it this
region for the need of livelihood, any attempt of generating employment will be important
conurtbunion (o this area and should be welcomed.

Historical Monuments etc

No hisioncal monument exisis surrounding the lease hold

Attach an Environmental Management Plan supported by appropriate plans and secfions
dealing the time bound action proposed to be taken with sequence and timing in the following

areas (or diagram should be added}),

Temporary storage and atilization top soil:
No top soil exisis within the area therefore no proposal has been given for us separate siacking,

Year wise proposal for ieclamation of land affected by abandoned guarries and allied mining

activivies during next Six months period:

Through the mumng activity involves removal of minerals thereby creatng depressions i the arsa
but as the numng operation volyves nverbed and muned out pit will be completely filled up and
replenish during floods in rainy season hence, there would be no change in the topographical

features and land use pattern

Programme of atforesiation year wise for the initial Six months indicating number of plants
with name of species, alforested under difTerent areas in acre.

The lease area is marked by river bed.

Plantation will he carried ouf on:

Riparian fringe & haulage road
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7000 nos. of sapling shall be planted along the approach roads and in the nearby villages i.e.,
Sankraudh Khadar, Mavikala, Noorpur Muzbida, etc. in consultation with the Gram
Panchayats.

Trees growmg up to 51M. O more In hewght will be planied withon the npanan fninge, such that

there i1s no impediment to seasonal movement of walter and general hydrodynamics

Plantauons of adequate density serve us vertical sereen of Bloinass, screeming the dispersion af air

borne polluanis and anenuating noise as well

Local species will be planted as per the CPCB guidelnes and 1 consaltation with local torest
office. Species w be planted will be The wees like Shisham (Dalbergia sissoo), Arjuna. Kanji.
Khair, Saagaun. Subabul, Neem, Babul, Kamu, Gold Mohar, Kesia, Akesia, Mango and Jamun,

Neem Banvyan, efc

Fast growing trees with thick perennial foliage will be grown. as otherwise 1t may take many years

Tor trees to grow o therr full height

Dalbergia sissoo, known as Shisham, 1s an erect deciduous tree, natve to the Indian Sabconunent.

This tree is known to favour river banks

Plantng should be done in large sized 90 ¢m x 90 cm, due 1n advance and filled about 50 days
betore planting. The plantation ratsed earlier should be carefully maintained. Moralities should he

replaced by fresh planting

Year wise no of saplings 1o be planted 1s as below. Atong the approach roads and i the nearby
villages 1.e Sankrawlh Khadar, Mavikala, Noorpur Muzbida, eic. in consuliation with the

Gram Panchavats.

Table No. 19,
Year Area (Hect.) No. of Saplings
Planied 1 plan period & will be maintained 7.0 7000
Till the lease period
Total 7.0 7000

Post Planiation Care:

Following precaution t¢ be undertaken for survival of plants

L Che samplings will be undertaken for survival of planis

1) Flants will be taken care by applying fertilizers and proper wedding etc

iii} Healthy (ree species will be recommending for plantation.

iv) Faral saplings will be replaced with new healthy saplings

V) Every sapling will be covered by tree guard 1o avoid damage through cartle grazing

Vi) A Gardeer or mazdoor should be employed for care.

vil) Necessary arrangement will be provided for watenng tree species planted at different pasts

\ &
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Stabilization and vegetation of dumps along with inter-burden dumps management year wise

for initial Six monihs:

No soil exists within the area therefore no propesal has been given for its separate stacking,
Measures to Control erosion/sedimentation of water courses:

No drainage or water course will be disturbed due to mining. The area consists of river bed & rain

water will accumulate in the mining pits percolaie through voids & recharge the ground water
Treatwent and disposal of water from mine:

Mimmy shall be carried out up o depth of 2.30 m from surface & shall be replenished during
monsoon. No wasle shall be generated during course of mining therefore no question arises ftor its

treatment and disposal of waste
Measures for minmmizing adverse effects on water regime:

It has atready been stated that muning will not interfere with the surface and underground water
Lhowever (o take care of eventualities
Protective measures for ground vibratonw/air blast caused by blasting.
As the proposed method of mining is serm-mechamzed open cast without adoption ot drilling &
blasting. The 1mpact on this aspect 1s negligible.
Measure for protecting historical Monuments and for rehabilitation of human settlement
likely to he disturbed due to mining activity:
No such feature exists within the applied aea,
Suciveconomic beneficiate sut of mining:

Liv general, socio-economic environment wikl have pusiiive impact due o the Ordinary Sapd
unning project i ithe area

The emploved laborers will be from nearby villages only as these people are mainly dependent
upon such minmg activities

In order to funher improve the socio-economic conditions of the area, the management will

comtribute for development works in consultation with local bodies
Penodical medical checkup will be conducted

In order to further improve the socio-economic conditions of the area, the management will

_contribute for development works in consultaton with local hodies Rs. 30,000/ will be incurred

ol the suciu-ecunoime wellare measures.

[he scale of operation is limited with 90% local employment. Hence some benefit to the local
commuruty will occur on this aspect. Besides the direct employment, indirect employment will

inciude tractor owners, shop keepers Dhaba walas erc

1&%

RQPAUPDGMON2019

56



118

PROGRESSIVE MINE CLOSURE PLAN

Under Rule 34 (6) & {7) of amended rules of U_P. Minor Mineral (Concession) Rules 1963

1.0. INTRODUCTION:

Ay NAME & ADDRESS OF APPLICANTS
SMART MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI CHAND
SHARMA 5/0 SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND SHARMA
S/0 SHRI BHOORMAL SHARMA,
Add - A-1/1, Hardev Puri 10U Fr. Road, Nathu Colony Chowk. Shahdara, INew Delhi,

10032

B). Location:
The applied area 1 approachable from District Headguarter Baghpat around 13 km in SE

by SH-709B up to Mawvikala for 7.0 Km and further branching tewards SW up to Sankrond
arcund 4.0 km metalled road then heading towards West around 1.6 km metalled road up 10
Noorpur Muzimda & finally 1.50 km unmeialled road leads up 10 the applied area. Nearesi
Raillway Stanon is Khekra- 8.0 Km (NE) approximately and nearest Airport- is Indira

Guandin Inter Nafional Alrport whach 1s approxunately 13 ko (SWh away from the Area

ch Extent ol Lease arca 7.0 Haci

d). Type of lease area Total area is waste land of alluvial dc]‘luSlL & it is free
from forest land

e, Present land use pattern: The existing land use is given below:
Area Ownership/ occupancy Village,
Type of land use {Hact,) Tehsil, District State

1 Agnicultural land The land 15 owned by Village- Sankraudh
y Gazing land - Staie Govi. & state Govt, | Khadar, Gama No.- 620,
~ Waste land s has given 1ts consenuts for | 634, Tehsil-  Khekda.
! Others —River 7.0 the exploitatton of District- Baghpat UP

bed Ohdinary Sand

Total 7.0

i X W |
lNﬂRAhgl‘ﬂ'Gl-T’
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The existing land vse & given below

119

Sr. Land use Agriculture land | Forest Land River bed Grazing
No, (Hact.) (Hact,) iHact.) Land (Hact.)
| Mining pus Quarry - - Nil -
Approach Road - - - -
Dumps - - - -
Subwerged area = = =
Balance undisturbed land )
with Bufter zone ) ’ i )
Total 70

f)

1.2

L.3.

Al

ch.

Method of mining and mineral processing:

At present there is no mining is being carried out.

Reasons for Closure:
Ag presend there is no foresecable reason 'rgmdmg closure of mine. The PIOZIESSIVE IHine
closure plan 1s being submirted, under amended rule under Rule 34 (6) & (7) of amended rules
of U.P. Minor Mineral (Concession} Ruales 1963

Statutory Obligstions
As per amended rule under Rule 34 (6) & (7) of amended rules of U.P. Minor Mineral
(Concession) Rules 1963 for every fresh grant and renew of miming lease, a progressive mine

closure plan 15 required to be submtted

CLOSURE PLAN PREPARATION:

NAME AND ADDRESS OF THE APPLICANT:

SMART MART STORES PRIVATE LIMITED, PRU.- SHRI DHARMI CHAND
SHAKMA 5/ SHRI SHYAMEPAL SHARMA & SHRI INDRA CHAND SHARMA S/0
SHRI BHOORMAL SHARMA,

Add - A-1/1, Hardev Purt 100 Fi. Road, Nathu Colony Chowk, Shahdara, New Deln, 110032

Name, address & Registration No. of K. Q. P, (Under clause (b) of sub section Zof section 3

rule 15 of Mineral Conservanon & (Concession Rues 2006 & Rule ai ) 1da) ot 42

Amendment made under U P. Minor Mineral {concession) Rules 1963)
INDRA SINGH, Registration No. RQP/UPDGM/011/2019

Address- 9 -B/205 Vrindavan Yojana,
Eabareli Road . Lucknow -226029
Phone-094 15022193

e-mail- singhindra66 @ gmail.com

Namme of the executing agency:

The lessee shall execuwe himself the provision of mine closure plan

ol

mﬂm“;‘i‘ﬂ'mr
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2.0 Mine Description:

11) Topography:
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The area has a mild slope from East to West direction. The highest point at pillar “A” of the Applied

area in Norih 15 213.0 MSL along pullar A-B, while The lowest point is along pillar “C&[D’ in West

of the area 18 211.0 MSL. The area lies along the left flank of the river Yamuna which flows in

western direction of the area. In past no muning activities was carried out with in the arsa and it

depicts its original topography. Zeto level s at 207.0 mRL. The general slope of the area is from

East to West direciion

2.2 KEGIONAL GEDLUOGY:
The lease area is located within Zone-4 (High damage Risk Zone) of seismic zone of

India in the Doab region of rives Ganga & Yamuna 1n UP. and is underlain by quaternary

sediments consisitng clays, silt, kankar, and sand of different grades. The thickness of these

quaternary sediments over the distnet wicreases gradually towards north. The general geological

sequence of the tormation 1s given below-

Group Ape Formativn Lithology
Qualernary Recent 10 Upper | Newer Alluvium Fine Sand, Silt & Clay
Pleistocene.
Upper Pleistocene o | Older Alluviom Clay with Kankar and of
Lower Pleistocene different grades
Purana Pre- Cambnan Vindhyan Sand stones & Shale and Lime
slone

2.3 Local/ Mine Geology -

The facies of the river bank d(‘:]ll')NllS’ are sandy, mlly. and r:la)fey [he sandy older alluvium s

located at an elevation of 10-20 m above the river level and makes the higher interfluves arcas. It

15 free [rom frequent flooding and theretore most suwitable for settlerment and agnculiure. Newer

alluvium forms the river valley terrace and 1s located at an elevauon of 5-7m abaove river level.

This terrace is not suitable tor settlement but can be used for agniculiure, as i 15 often affecied by

flood. The flood plain is located at an elevation ot 2-5 m above the tiver level. Warter reaches

almost every vear on this plain. It is neither suitable for settlement nor for agriculiure (Bhardwaj et

al. 20104, b) Only sand can be exiracted as a building material supplement. The facies is

prominent in the lower and middie part measuring about 120- to 200-cm thick unit is devoid

of sedimentary structures, only faint low-angle discordances are visible at some places

The sandy unit is underlain by 0.30- to 1.0 m thick silt-so1l unit in river channe] while, along bank

1t is up to 2.00m thick. The upper most part is 10 to 20-cm thick clayey unit. The facies of the

e S
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river bank deposits are laterally persistent, only thickness and percentage of different litho amits

may vary trom place to place,

Alvitude of the area — The highest point at pillar “A” of the Applied area in North s 213.0 MSL

along pillar A-B
The lowest pomnt is along pillar “C&D™ i West of the area 1s 211.0 MSL
Zero level of the tiver 1s 207.0MSL.
The general slope of the area 1s fiom East to West direction.  (Surface & Geological Map) During
Monsoon floods the water level rises by 2-3m at time ot short spelis
During Monsoon flooeds the water leve! rises by 2-3m at tme of short spells
2.3.1 Nature of river bed and alluvial sand-
‘The area lies within the regular course of the River Yamuna gers flooded 1n the rainy season. All
the deposit comprises Ordinary Sand and cever born bajan at the upper layer occasionally overlain
by 10-20 mun clay tollowed by Ordinary Sand. Whereas boulders and grabbles of granite, lime
stone, sand stone and quartzite of sub- rounded to discoidal 1o shape having smooth swface
occupied the lower most part of the deposit. Thickness of the deposit vartes from | to 3m. During
monsoon this bed replenished 10 a large extend due to erosion by heavy flow 1n higher reach and
as soon as the siream reaches in older channe! downward, shed their loads in nver banks due to

decrease 1n velocity and carrying capacity

2.3.2 DETAILS OF EXPFLORATION:
v Sanction Area- 7.0 hact
v Area lying in active water channel- Nil
¥ Workable area of the allotted area- 7,0 ha,

Mintng of Ovdinary Sand, 15 being done since long time theretore No specific method of exploranon
is required as the river born sedunents are. deposited all along the river-bed and are very well
exposed on the surface. Morevver, these sedimems are accumulated / replenished every year during
ramy season by river-waters o alniost equal 10 extracted level and sometimes nuwwe depending on
the wntensity of rains on the upsiveam side.  Adequate quaniity ol Ordinary Sand 1s available for
weeiing consurner demand. Since regular Ordinary Sand lifting is pracuced along the viver course,
and more or less same level is seen afier rains. so 1t 1s understood that sediments load carned is near

equal to what 1s bfted.

a

Proposed to be carried out:

T'he existence of Ordinary Sand 1s already established m the area & grade & depth persistency has

been already proved in the area.

o A
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& & Services for Citizen

q709 U4 Ja= FreemaT, 3070,
TS TaT. TE=a35)

Srerfasrd
Baghpat

2023/2/26/192882 e+ - 2023-03-04

TSTETF 41 Smart Mart Stores Private Limited, Prop.- Shri Dharmi Chand
Sharma S/o Shri Shyamlal Sharma & Shri Indra Chand Sharma S/o Shri
Bhoormal Sharma & 757 T #4199 F992% Baghpat ¥ A5H7 Khekada 114-
Sankraudh Khadar 721 0-620, 634 =75+ 7.0000 20 7 3w« , ATHTLO 1
(& Jvft),, 140000.00 = H10 F FF7 T2 A FTH A4 ATAAT F1 FTHIA  dde H |

T B & g # qiee 31 2 1% 3 q=080 97 F S99 F 9g1arF <7 Smant Mart
Slores Private Limited, Prop.- Shri Dharmi Chand Sharma S/o Shri Shyamlal
Sharma & Shrl Indra Chand Sharma S/o Shri Bhoormal harma g1 I¥qd &+

TTSTAT FT ATHIET 3% I897 IT-@iast (7Rgm) e, 1963 + Faw-34 & sufaaw
(4) F et wa= st &1 797 F95 27 R 2023-03-04 #1 F+¢ =7 T 2

FAT AAT T AATRA FEferaa oAt & w7 oy w2

() " ’flafvlr T FAHIEA F9 937 faetE (qoured &t 4 ﬂﬂnrﬁ 06 ATE T4 TF F
& otgﬂuqq =77 JTaT 81 JEA &T*TFFMUUUDOU o9 H10 @A F1 I777= FTAT i)
T 8l

N ARG stafer 7 o w7 moa a8 & fFdteror & 3w afd @ Jisr # Helled 29
AT T S g, A" FNTET & AT T6qd #2d F1 g0 JA7artaed 9 &1 |

- AraE AT Aol T GRS ST TEH LA 74T ToierT 77 777 9 79 747
AT FTAGTIAAT a7 T 2T T HT 21T

’ AAHTRA @ ST T vF-wF geiv wf qata SErfasr wrateg e Ay #
H3Ty araiag B aherany guefrs TEAA FA T &G HT TERTT FT FA0

‘ AT A ATorAT # AT a3 oga 72217 g @a #1756 919 & 91
ST 9% UgRTE % faeg 0% fY 91 71 Seers ST 574977 3% qEgaT HHarg! fif TrEn|

FAd qrstAT &1 Fwieiag safafoe ot & ara sqaiad HFan Jrar g

1. &= FT Z=TE AtFaw 01 H0 U FETE ~4+0 10 H0 T ATMRT| AT F1F ATeFaq
2.30 Y0 FT TETTE TF AT AT F T ST AT w0 21 A7 AT AT @A F ST g 7

T T AT T JTE |
2. AT F1G = 7 FFE 0T TFH F F2A7 79 T
3. w1 AT o Tord ATF0F Tea19 8 3 HI9 & 91T 5T 47 A= saaet & S

4. G AT A mﬁwa**ﬁmwﬁ(ﬁwﬁ)wﬁuﬁﬁmﬁwr EATE
[ERISSIE I qloﬂi%mwﬂwwmaﬁrﬁmﬁmﬁl 61




5. AT o qZae & I AT #ll7 FT4H qo ‘90 T G 14 A FT=T atwT g T2t 9w
SFETE BT 74T o qead 41 ¢ @dq BT S

6. ==A FT4 g [FF AT AT GTH F7 21T @IS FT STARAT T F UFTAT F7 0T
FATIT

7. AT S AT F g B 9T HIHT/ST S AL I A9T-AF 07 AT TSR T
T WA ST F AT A ST TR g7 T e

(FIFT FHTT TTA)
FE =TT FTET

2023/2/26/192882 (1)M10 17 7 fR3ATH

Rufafas w1 gaard oF sravgs Frfardt gy v

1- =77 AT T, a2 va FEFE A, 3090, 973 Baghpat

2- 91477 =i Smart Mart Stores Private Limited, Prop.- Shri Dharmi Chand
Sharma S/o Shri Shyamlal Sharma & Shri Indra Chand Sharma S/o Shri Bhoormal
Sharma 10 Sankraudh Khadar Tg=TT Knekada T3 Baghpat

3- gAq AAAN, dcd U Giiad TA29TAT, JOUQ, T Fpkiray sgmaty Kemioun s oy

ate: 2022.03.04 11:08:45

e ED)

(FHAL FHTL 1Y)

EREEL k]

Digitally aigned by Kamiwsh Kumar Roy
Daie: 2023.03.04 11.04.46
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Annexure-7
1 2 4 Phone :- 0121-2577676

N Email id :- omeerut@uppchb.in
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I @ 9 < yofeio, e W=A—620, 634, TM AidRIg QIGY, Whsl, IR gIRT
RO ¥d @a9 YRAT el Ud R f&sid—16 /08 /2023 &1 T~ YIGRUII

gt # degTarE a1 Fride—

Ho e 71¢ W giofelo, UTH WihRlg, Wex, devilel Whel 9-9g arTad giRT
HIERT ¥ @9 RIS 8 qaiareid Wiafd Ui &%+ & 469 3§ UTe 3f7ded 0
P BH | 9Ie gRT UF G&I-UT96590 / Hi—3 / THIRII—722 / 23 f&-iid—28 /06 /2023
P AW ¥ enfrerl #eey, IRTId B qAfaRe AR i 1986 @ ofaia
iRl e 3 dldgTds dRA W =g fadid—16 /8 /2023 WIH— WG,
@eR, dedlel Wdhel, W-ue aId 1 &xd g1 R frenfieri(f@o /o), anmaa
B AGYTATY B AT HIT T47 |

IR 9 Td Soarg URdads HATd, YRA WRGR §RT IR0l HReT0T
AT 1986 T GRT 3 SUYRT (1)(2) & i IITART FHET SR HE—gaan
1533 fa=TH—14 /09 /2006 FATEMRT WifAem =l & ofcta Faa fAie & o1 7w @@
e garER Al § fedie—12 /07 /2023 (BRM Get) & dlbgads ga-r o
fasifa yaiRad o’ Y| dcpn 4 iR f[afyr fie—16 /8 /2023 @1 arR
RremerBRI([d0 /310), IFTYT &1 eear H IR I, H0 TIE 71 W wiofero,
UM AIPRIG, WIey, Texilel WhSl SIS qrTad & Uy 37154 & UREw 3§ dieygars
&1 AT foar 13T |

AHGdIs H AHUE & &3 @ ANRE SuRea & | SuRerd ufier e 2 |

wdgeH &g ferl, Sovougyyr FEEY 91E, ¥R gRT uRAGHT & Hay H
wfera fqaror vd qaiferer 99 Ud Siearg aRads JATed, R AREGR 61 SIfRRgET
HEIT—1533 fai—14 /9 /2006 & ALl & FTAR AGYTAE BRE o D Heel
# QulRerd &rsariRdl I T BRI AT GAT IeUeT FRIGd B A ¥ ApgAATS
B YR B B ThE B TR FARSR ¥ dha] /9oy faget w
TSR o7 =g 3R fHar ar s 6 dlegars o SuRea &xard aRaer
S Hay H SuT Tyl / a7eiy / Hed W PR 9D |
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PR @ ey GaesR, R (EdRAT s=arRHe (vs Saduic) , daTs
gRT Yioige &1 faaxer yRga fhar 11 S9% gR1 garn 11 fb uRarad gers gw
Hige WeR, dedld Whel S+ug arrad § JAT T4 & a0 W GRIRY X @4
Hof 7.089¢IR TR fHIT SR T 1,40,0006HIER / 2,57,040€ B AIE H Icdre febar
WRATT | Sad IRASHT § @ &1 1 el @F et fafer | fHar s
g @ @1 AfdFHaH TR 230 Wex R | & @ s § G 36D 9@
H1d forar ST Ud wRanifad uRErsrr # &e 61.25 / —aAT@ & AN 3T | GRATSTHT
4% B #EH 2q & Wiad & | uRASET gRT duike serRHea Reifafaferd @
SfeTTd Gt 1.2501%a &1 wifaur febar T @ s Ifdid gUsur, Fedge I HSh
R g &1 fsHa anfe fhar ST wxdifdd 2 |

&g ARSI, SoHougHY =TT 91 gRT Amgars W SuRerd aFardl |
R fHar T & aRdemT & day § 9% BIg ufed /e A BRAT ' Al
HUAT JYAT A G YT AT I g YA IUfed /Ged X Bl e B oread
ST 3P SFaRal gRT Uel & wHet iU+ ard vl T foraent faavor feaa 8-
g3 vver Rig Marft 99 wiesig gR1 98T 17 % QT <2 830 © U de
YR B AT BT BT BT SR AT 81 7
Sek—uafaxiia AAEER ERT SEd HREAT 1 fb Sad ufRalsr § ugad i drel
arEAl B oA | WRIG Hed IR BT ARET BT DR W BRI SR | 3R {Srefrerdn
ERT ST BRI AT {6 IRGl W 1, YT e fal FA1 YR A &7 favy
ST & ST URIISHT I PIE GeY &l & UG a6l & @A ¥ el IS Bl
FHET B o g Bede Fafia U § oxd 2 O™ argdl & SmanEd | gl |
IS | YRAIGHT TS FRT @99 BRI H Ggad a8+l & AANH & IR DI ARE
3 SRrfY | |
ye —f gerrel FaR I HieRie @R, ERT 2USUH oA @ e H SHGN
=rel Tl |
IoR— THE @ RN AARBR gRT ol AT {6 Ut & &5 # Ann B
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P gfdem &g 1 EveU U wiT A8 T WM BT U9 8 | SR Renfer gr
gerg fear ar {6 9M 9ueE | e B 2USUN 9 T dige oI @1 S fear
T
- 2 favis ARl wiekie g yer @ & aRasrr § e @l @ &
ISR SUeTe] BT O |
STR-FDE b JITARUT HARSR §RT G HRIAT AT 5 Hel 36 AT Pr AW
SUTET BRIAT ST [SH RI1 Afaerat & grafiiedr € sl |
T Al R Rig gR1 987 1 & ga el @ S ¥ v9d & @vig 29 3
QRT q1 |
SR— IPE & TR FAEBR ERT ST AT &5 a8+ & marme ¥ o
IS B AT A B 39 ford Fafiid siovrer w® ur &7 frswrg s SR Ry
el 1 IS U4 AU B BHell Bl JHAM - Ugd |
e &= i, SovovgEvr T 91 gRT s TR B FERM i T
& TR ARy Rega &1 T s9e) sty o URT HwEr W |
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P ¥R | IRAISHT  HERT I forRaa smufed /gema fa=ft ff srator § g =1
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the Slate Envirenment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The -1
SMART MART STORES PRIVATE LIMITED

A-1/1, Hardev Puri 100F1. Road, Nathu Colony Chowk, Shahdara, New
Daihi-110032 -110032

ENVERONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC} to the proposed Froject Activity
under the provislon of Ela Notlfication 2006-regarding

SirfMadam

This is in reference to your application for Environmental Clearance (<)
in respect of project submitied to the SEIAA vide proposal numbe
SIA/UP/MIN/442023/2023 dated 27 Aug.2023.. The parti-ulars of the environmental
clearance granted to the projectare as below. .~ ¢

EC ldentification No. _-_---_E§233001U§'|954£2

i
T 2. Fite No '8178-7685
m 3, Project Type New?™ =
Y1 4, Category . 2B '
5  Project/Activity including 11a) Misung of-mirerals
- Schedule No.
=l 8. MName of Project _ “Ordinary*Sand Mining” Project at Gata
m No.-820, 634, Village- Sankraudh
q Khadar, Fehsil- Khekda, Diskrict- Baghpat,
n U.P.(Lnased Area 7.0 ha.i

7. Name of Company/Organization SMART MART STORES FRIVATE
LIMITED

5. Logation gf Project UTTAR PRADESH
3. TOR Date N/A

The project detalls almg N!trl terms and conditions are appended herewith from page
na 2 onwards

- {Pro-Active and Responsive Faclitation by Interactive,
and Virtuous Environmental Singla-Window Hub)

(e-signed)
_ Ajay Kumar Sharma
Date: 06/11/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

!.!;Jgrtgs A vgz;g ?‘?gt:"{’ro;gxente;: gq;aranc;g sgfg Ebg !-??De that has EC identification
er -8 2nerated from .Pleas ificati
number in all future corre:r,t:lcurlo'enrcéq RO Pl

This is a compjiter generated cover page

EC ldentfication No. - EC238001UP198452  File No. - 8178-7685  Date of Issue £C - 06/11/2023  Page 1 of 10
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Knand-1, Gomt| Nagar, Lucknow- 226010
E-Mzil- doeuplka@yahoo com, teisaup@yanao.com
Prone no- 0522-2300541

Reference- MoEFCC Propesal na 5IA/UP/MIN/242023/2023 & SEIAA, LLP File no-8178 / 7685

Sub- Enviranmental Clearance for Proposed Ordinary Sand Mining” Project at Gata No.- 620, 634,
Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0 ha.).

Dear Sir,

This is with referenge to your application / letter dated 06-03-2023, 27-08-2023, 18-09-2023
above mentioned subject. The matter was considered by 788" SEAC in meeting held on 19-09-2023
and 767" SEIAA in meeting held on 26-10-2023

A presentation was, made by the project proponent along with their consultant M/s
Paramarsh (Servicing Environment and Development), Lucknow, U.P ta SEAC an 19-09-2023

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about thenr |1|‘ujel_l -
1. The environmental clearance is sought for "Ordinary Sand Mining” Project at Gata No.- 620, 634,
Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. {Leased Area : 7.0 ha.)
The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
78/Parya/SEIAA/TE85/2022, dated: 09/06/2023,
3. The Public Hearing was organized on 16/8/2023 Final EIA report submitted by the project
proponent on 27/08/2023
1 Salient features of the project as submitied by the project proponent:

1. On-line puoposal No SIA/UP/MIN/442023/2023
¢ File No. allotted by SEIAA, UP B178/ 7685
3. | Name of Froponent Smart Mart Stores Private Limited
Shri Dharmi Chand Sharma $/0 Shri Shyamial
Sharma
4 full correspondence address of propanent Add.— A-1/1, Hardev Puri 100 Ft. Road, Nathu
and mobile no Colanv Chowk, Shahdara, New Delhi, 110032
5. | Name of Project Ordinary Sand MiningProject
6 Project location (Plot/ Khasra /Gata No.) Gata No.- 520, 634
MName of River Yamuna
8. | Name of Village Sankraudh Khadar
9. [ Tehsil Khekda
10. | District Baghpat
11. | Name of Minor Mineral Ordinary Sand
12. | Sanctioned LeaseArea (inHa.) 7.0 ha.
13. | Max. &Minmr! within lease area 213.0 mRL- 211.0 mRL
14. | Pillar Coordinates (Verified by OMO) Pillars Latitude {N) Longitude (k)
A 28°51'26.23"N 77°12'38.43"E
B JB°5103.67°N 77°12'44 87"E
C 28°5103.05"N 77°12'42.75'E
D 28°51°24.53"N | 77°12'33.69"E

EC Identification No. - ECZ23B001UP 198482  File No. - 8178-7685 Date of Issue EC - 06/11/2023 Page 2 of 10
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—~ L5, | Total Geclogical Reserves 238000 mj‘
) L6. | Total Mineable Reserves 142800 nj\‘
17. | Total Proposed Production {in six month) 14000 m’
18, | Sanctionad Period of Mine lease Six Month
19. | Method of Mining Dperncast Semi-Mechanized
20. | No Of warkers 32 (average)
21. | Type of Land River Bed Govt. Land
22. | Ultimate Depth of Mining 2.30 meter (average)
23, | Nearest metalled road from site 1.50 kmn
24 | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking& QOthers 0.50
Suppression of 4.50
dust
Plantation 3.50
Others( if any) s
Tctal 8.50
25, | Name of QCl Accredited Consultant with M/s Paramarsh (Servicing Environment and
QC! No and period of validity Development), Lucknow, U.P
QCI/NABET/EIA/2124/RA0224,
Validity-01/05/2024
26. | Any litigation pending against the project or | No
land in any court
27. | Details of 500 m Cluster certificate DMO, Bagpat vide Letter No. 431/Kha.Li./2022-
Verified by Mining Officer 23 Dated 09, February 2023
28. | Details of Lease Area ir approved DSR DSR Letter 1426/M-228/2017(Xhanan Niti)
D.5.R. dated 05.01.2023
29. | Proposed CER cost 1.25 Lakh
30. | Proposed EMP cost EMP in First Year - 23,65 Lakh
EMP {Recurring Years) — 6.00 Lakh
31. | Length and breadth of Haul Road Length- 1.50 km, Width- mare than 6.0 m
32. | No. of Trees to be Planted 7000

The mining would be restricted te unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable an mining projects

specified in EIA Notification 14/08/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or In

eco-fragile zone such as habitat of any wild fauna.
There is no litigation pending in any court regarding this project
The project proposal falls under category-1(a} of EIA Notification, 2006 (as amended}

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)
held on 19-09-2023 the State Leve! Environment Impact Assessment Authority (SEIAA) in its Meeting
held 26-10-2023 and decided to grant the Envircnmental Clearance to the title project for collection
of 14000 m’ in 06 month for lease area of 07 ha subject io effective implementation of the

following General Conditions and specific conditians:

General condition:

1

2.

EC Identfication Mo, - ECZ3B001UP198482

This environmental clearance is subject to allotment of mining lease in favour of project

proponent by District Administration/Mining Department
Forest clearance shall be taken by the proponent as necessary under the law

File No. - 8178-7685 Date of Issue EC - D6/11/2023

Page J of 10
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Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scepe of working shall again require prior
environmental clearance as per EIA notification, 2006,

Na change in the calendar plan including excavation, the quantum of mineral and waste shall
be made

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand canceiled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the butfer zone for RSPM, SPM, 50, NO, monitaring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and freqguency of menitoring should be undertaken in
consultation with the State Pollution Contral Board. The monitored data for criteria pollutants
shall be regulariy uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, 50;, NO,) should be regularly submitted to the
integrated Regional Office, MoEF&CC, Gal, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GS5R/826{E} datead 16.11.03,

Fugitive dust emissions from all the sources shall be controlled regularly. Waler spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work envirenment.
Workers engaged in aperations of HEMM, ete. shall be provided with earplugs/muffs and
heaith records of the workers shall be maintained.

industrial wastewater {workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31° December 1993 or as amended from time to time. Qil and grease traps shall be installed
before the discharge of workshop effluents

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shalf also be imparted adequate training and information on satety and health aspects
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transporiation of the materials shall be limited to the day hours’ time anly.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cocking, mobile toilets, safe drinking water, medgical
health care, créche, etc. The housing may be in the form of temporary structures tc be
removed after the campletion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization

The Project Proponent shall inform the integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Contral Board regarding the date of financial closures and final approval of
the project by the concerned autharities and the date of start of land development work

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes The year-wise expenditure shall be
reported to the Integrated Regicnal Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

The integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitar compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public

EC identificanon No. - EC23B001UP198482  File No. - B178-7685 Date of Issue EC - D&/11/2023 Fage 4 of 10
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hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipa! Bedies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has heen accorded environmental clearance
and a copy of the clearance ietter is available with the State Level Environment Impact
Assessment Authority [SEIAA}

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
pricr environmental clearance terms and conditions in hard and soft copy to the SEIAA, U P.
on 1% june and 1st December of each calendar year

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection,

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection} Act, 1586.

Specific Conditions:

District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project praponent shall seek amended/fresh EC
Directions/suggestions given during public hearing and commitment made by ihe project
prepenent should be strictly complied,

A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall abtain forest clearance and
permission of Central and State Government as per the provisions of Forest [conservation) Act,
1980 and submit before the start of work

The mining lease helders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, fiora fauna ete

If the proposed project s situated in notified area of ground water extraction, where creation of
new wells for ground water extraction s not allowed, requirement of fresh water shall be met
from alternate water scurces other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it

Project Proponent should submit action plan for carrying out plantation at feast @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
bepartment or district plantation committee, for planting at least 7000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provision for maintenance for 5 vears. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition

in consulation with District Environment Authority ar an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 35.ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
preject proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Nen-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation

EC Identification No, - EC23B001UP198482  File No. - B178-7685 Date of issue FC - 06/11/2023 Page 5 of 10
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Any application for transfer of this EC, during its validity periad unless it is cancelled by a
competent authority, has to be necessarily accompanied with starus of compliance of EC
conditions duly certified by IRO, MoLFCC, Gol, Lucknow.

Project proponent should submit the drone videography (not older than 37 days) of the project
site mentioning the date, time and geo cocrdinates befare starting the mining pracess.
Directorate of Geology and Mining will ensure canduct of replenishment study from reputed
institution for subsequent vears in compliance of Hon'ble NGT orders. The quantity menticned in
Lol or quantity mentioned in replenishment study, whichever is less, would be maximum
quantity which project proponent may extract. It will be ensured by District Adminisiration and
Geology and Mining Department.

NOC from lirrigation Department/ Concerning Authority regarding river bed mining ta be
obtained before start of mining activity,

Project proponent has committed to plant 1000 number of trees/hectare. The project
proponent/consultant if desires may approach to concerned District Forest Authority to plant
1000 trees/ha on a land available to the Farest Department. The project proponent will deposit
the required amount for this entire plantation work (including its maintenance and security) to
the Forest Department.

The project proponent shall install solar light in their site office

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the penodically taken site photographs should also be annexed along with the compliance
report

Preference should be given to indigenous local species as per the consuitation of the local district
Forest Officer

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vericular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a guarry operation and transportation.
The project proponent should explore the possibilities of ralrwater harvesting

Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

Latest technalogy (water sprinklers/ tankers) to be adopted for mitigating dust at source paints
in lease area and haulage road during operational activity/vehicular movement.

As per the proposed plan, plantation with area specific plant species, number of planis to he
planted and report of green belt development te be submitted to the concerning department
Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies 1o be submitted

Submit the Hyvdrological study report of lease area that the guantity given in Lol will be mined
without affecting the geo-hydrology of the River

At the time of operation, the project proponent will comply with all the guidelines issued by the
Governiment of India/State Govt./District Administration related tc Covid-19,

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

in case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 0% ha, but factually the distance is less than 500 mt, and the mine is {ocated in the cluster of
area equal to or more than 05 ha, the E£.C issued will stand revoked.

lhis environmental ciearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining propesals. In case, the project proponent does not have a valid lease,
this erwironmental clearance shall automatically become nuli and void
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The Environmental clearance will be co-terminus with the mining lease pericd/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geclogy shall be strictly
implemented and shall not be operated beyend the validity period.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controlier of Explosive, if applicable for use or storage of explosive or any such materials

A comprehensive EIA including mining areas within 15 K .M, to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within cne year.

No two pits shall be simultaneously worked i.e. befare the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall he completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adeguate rehabilitation of
mined pit shal! be completed before any new ore-beanng area is worked for expansicn

.An adequate buffer zone shall be maintained between twe consecutive mineral-bearing

deposits

The sprinkling of water on haul roads to cantrol dust will be ensured by the project proponent
Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in cansultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall invoive local people in the plantation programme. Details of vear-wise
affarestation programme including rehabilitation of mined-cut area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year,

Blast vibrations study shall be conducted and an observation repart submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCE within six manths. The report shall alse
include measures for the preventicn of blasting associated impact on nearby houses and
agricultura! fields

Cantrolled biasting technigues with sequential blasting shall be adopted. The blasting shall be
carned aut in the daytirme only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/hirds etc, and in case any such displacement is caused due to
blasting/mining operation by any chance the project propanent shall take suitable measures for
their rehabilitation and resettiement.

Approprigte arrangememi for shelter and drinking water for the mining workers has to he
ensured at the mining site

Maintenance of village roads used for transportation of minerals is 1o be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consuitation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the sittation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc

Siatus of implementation shall be submitted te the Integrated Regional Office, MoEFELCC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually Every three years third-party
environmental audit shal! be carried out.

Measures for prevention and control of scil erasion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
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material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenchas/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient, and length shall be constructed for bath mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall {based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

Ground and surface water, if any in and near the core zone {within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The maonitoring data shall be submitted to the Integrated Regional Office,
MoEFRCC, Gal, Lucknow and U.P. Pollution Cantrol Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained,

Fugitive dust generation shall be controlled, Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation {including schools and ather public amenities located
nearest to sources of dust generatien as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknew and U.P. Pallution Contrel Board regularly

Baseline cata for ambient air quality shall be generated and maintained and REPM level in
ambient air in the nearby human habitation {villages) shall also be monitored along with other
parameters

Carporate Environmental Responsibility (CER} shall be by the project proponent and the details
of the varnious heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.1l1 dated 01/05/2018. Work ta be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan alang with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable

mechanisms so that no spillage of mineral/dust takes place.

Occupational nealth and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, 11V, and heaith effects on expasure to mineral
dust, ete. shall be carried out.  Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
warkers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of persenal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required

The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain arcund the mine
pit and waste dump.

Topscil / solid waste shall be stacked properly with proper siope and adequate sateguards and
shall be unlized for backfilling (wherever applicahle) for reclamation and rehabilitaticn of the
mined-out area. Topsoil shall be separately stacked far utilization later for reclamation and shall
nat be stacked along with overburden

Overburden (OB) shall be stacked at the earmarked dump site(s} only and shall not be kept active
for long peried. The maximum height of the dump shall not exceed 20 m, each stage shall
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preferably be of a maximum of 10 m and the overall siope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff
Monitoring and management of rehabilitaled areas shall continue until the vegetation becomes
self-sustaining.  Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U P. Pollution Centrel Board on a six-monthly basis
The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the indian Bureau of Mines.
Parmission for the abstraction of groundwater shall be taken from Central Ground Water Board
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a netwaork of existing wells and constructing new piezometers during the mining
operation. The monitaring shall be carried out four times in a year L.e., premonsoon (April May},
monsoon {August), post-monsoon {Movember), and winter (January), and the data thus collected
shall be regularty sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.
The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged waler from the Tailing Dam, if any shall be
regularly monitored and report submitied to the Integrated Regional Cffice, MoEF&CC, Gal,
Lucknow, Central Poliution Control Board, and the State Pollution Control Board.
Hydrogealogical study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and guantity is observed mining shall be stopped and
resumed only after mitigating steps to confain any adverse impact an groundwater is
implemented,
Vehicular emissions shall be kept under control and regularlv monitored. Vehicies used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Moter Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitabie enclosures so that no dust particles / fine matters
escape during the perioc of transportation. No overloading of minerals for transportation shall
be commutted. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area
Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.
A final mine closure plan, aleng with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Poliution Control Board 5 years in advance of
final mine closure for approval.
Project Praponent shall explore the possibility of using solar energy where ever possible.
Commitiment towards CER has to be followed strictly. '
Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.
Project Proponent has to strictly follow the direction/guidelines issued by McEF&CC, CPCB, and
other Govi. Agencies from time to time,
The blasting will be done anly after getting permission from the Mining Department

You shall also ensure that the proposed site is not a part of any no-develocpment zone as

required/prescribed/identified under law. In case of violation, this permission shall autamatically
deem to be cancelled, Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Caontrol of Pollution} Act, 1981,
the Environment {Protection) Act, 1986€ and the Public Liability Insurance Act, 1991 along-with their
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amendments and ruies made there under and alsc any other orders passed by the Hon'bte Courts of
Law relating 1o the subject matter

Ihe project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAL/MOCF reserves the right to revoke the envircnmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5 0 1533(F) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Enwironmenmt, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
{email = sudheer.ch@gav.in}

3 Deputy Director General of Forests [C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow -
226020 (email = rocz.lko-mef@nic.in}

4. District Magistrate, Baghpat.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email - ms@uppcb.com)

b Copy to Web Master for uploading on PARIVESH Ponal.

7. Copy for Guard File.

{Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not Verified

Digitally signedBy: Aj
Sharma

r Secretary
2023 5:38:24 P

Designation: Mem
Date and Time: 1
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Annexure-9
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
To, E-mail : doeuplko@yahoo.com
M/s Smart Mart Stores Private Limited Website : www.seiaaup.com
A-1/1, Hardev Puri 100Ft. Road, Nathu Colony Chowk,
Shahdara, New Delhi-110032 -110032

Ref. No....éf..zf,.8..........!Parya/SElAA]Bl?B,’ZOH Date: M February, 2024

Sub: Amendment in EC Proposed Ordinary Sand Mining” Project at Gata No.- 620, 634, Village-
Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area: 7.0 ha.).

Dear Sir,

This is with reference to your application / letter dated 01-12-2023 & 08-01-2024 on above
mentioned subject. The matter was considered 822nd SEAC meeting held on 08-01-2024 and 795"
SEIAA meeting held on 09-02-2024.

The Secretariat informed the committee that the environmental clearance for the above
project was issued by SEIAA, U.P. vide EC |dentification no. EC23B001UP198482, dated 06/11/2023 for
the mining leased area 7.0 ha with mining quantity 14,000 ma/annum. The project proponent
submitted an online amendment application on Parivesh Portal on 23/11/2023 through which they
have informed that due to typographical error in environmental clearance letter serial no. 17 of salient
features total proposed production (in six months) mentioned as 14,000 m® instead of 1,40,000 m®. The
praoject proponent requested the committee to correct the proposed mining production as (1,40,000
m® for six months) in EC letter dated 06/11/2023.

The SEAC discussed the matter and recommended to amend the proposed mining production
as 1,40,000 m*for six months in environmental clearance Identification no. EC23B001 UP198482, dated
06/11/2023. All the other contents mentioned in environment clearance letter dated 06/11/2023 shall
remain the same.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(Sanjeev Kumar Singh)
Member Secretary, SEIAA
Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. lJoint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
- sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate  Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko -mef@nic.in)

4. District Magistrate, Baghpat.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)

6. Copyto Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File. ) 4

v

(Sanjeev Kumar Singh)
Member Secretary, SEIAA
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L

Uttar Pryq,
Building. No Tc. 12y i .o trol Board

1/

SMART MART STORES PRIVATE

LIMITED
GATA 620, 634 ON YAMUNA RIvER BED v,
KHADAR TEHSIL KHEKDA LAGE SANKRAUDH
PRADESH,BAGHPAT, ISTRICT BAGHPAT UTTAR

Application Id-
23809515

Consolidated Consent tg Operate ang Authorisati

) (Fresh)
Act, 1974 and under Section

on hereinafter
under Section-25 of

-21 of the Ajr (Prevention

referred to as the CCA (Consolidated
the Water (Prevention & Control of Pollution)
& Control of Pollution) Act, 1981

. i
T MART STORES PRIVATE LIMITED located at GATA 620
ON YAMUNA RIVER BED V]

, 634 ,:'
LLAGE SANKRAUDH KHADAR TEHSIL KHEKDA DISTRICT 1
BAGHPAT UTTAR PRADESH,BAGHPAT,.

subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject

to following terms and conditions -
l. This CCA SMART MART STORES PRIV

ATE LIMITED granted for the period from 13/12/2023 to
31/12/2024 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 [SAND MINING AS (14000 Cubic Meters/Year
PER EC OBTAINED
ON 06.11.2023

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) l Treatment facility l Discharge point |

i 5 nt Treatment Plant consisting

o el 'and ot :-The app::::cril tv::;;l lr:flf):?::\tccé if?:fflaucnt quantity and quality.
r primaly{sccondaw a{]? te'rtt'izr?i,nt;eg?%?l;,a;rlc?dr:cc‘,]ltion has to be stopped imnj.ediate.ly and this Board has to

§ A " Stop?‘age b ‘”;‘* ] il with a report in this regard to be dispatched unmednatety..th- —
g S e"l“; oyeled to the maximum extent and should be reused wi : fl':; pi e
e efﬂueqt E;l‘li‘t‘lth et;:at);d effluent shall meet to the following gene‘ral andt?rg::eci e
" garde‘;“g; tC.EQn::?rl(lJt:n?ent ?Protection) Rules, 1986 and applicable to the unit from
prescribed under E

Industrial Effluent Quality Standard

Standard j

as is required with
duction has to be
regard to be

S.No Paramefer

e The applicant shall p
ty.In case of stoppage O
{0 be intimated by fax/phone

rovide comprehensive STP

£ functioning of STP, Ff“.) o

femail with a report in im0
PRADEEP PRACEEPSHARNA

Date: 2023

SHARMA +0830°

(iv) Sewage Treatment and Disposal 111
k ' u
reference to influent quantity and qu

his Board has
stopped immediately and this Board h
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ed immediately.
reated sewage shall be reused ip

tch
,”]c 1
]lgt;(’ L

ga

the treated Sewage to the following standards.

‘S No. Parameters

,, Conditions under Air (Prevention anq Control of Polny
i The applicant shall use following fuel ang install a com
cquipment as required with reference to generation of
continuously so as to achieve the level of pollutants ¢

Standards —I
tion) Act -1981 as amended :-

o the following standards.

Air Pollution Source Details

Air

Pollution Type of fuel Stack no Control Height of
Source Device Stack

Emmission Quality Standards

Parameters Standards —’

. ‘ y fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

111) Noise fi

require r night and day time as prescribed for respective
Silence) which are as follows :-
from 10,00 p.m. to 6.00 a.m.

areas/zones (Industrial, Commercial, Residential,
Day time : from 6.00 a.m. to 10.00 p.m., Night time;

Standards for Industrial | Commercial Residential Silence
Noise level in Area Area

Area Zone
db(A) Leq

Day |Night| Day |Night Day | Night| Day Night
Time | Time | Time | Time | Time Time | Time | Time

75 70 65 55 25 45 50 40
4. Essential documents to be submitted by the IndustryiUnit as Applicable ;-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area, |

5. Competent Authority reserves the right to change/modify/add any time any condili‘on of this CCA. B

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastesl (Managementland

Transboundary Movement) Rules, 2016 will results in legal action under the af(?resald Acts and Ru ets.o .
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 datecil.l3.10‘2021 issued Py Dei'arptn;:; o
Environment, Forest and Climate Change, Uttar Pradesh, You are directed to dev?lop }\dlj;a\vani l;:mce ;f
per the SOP available at URL:-hl'tp:!/www.upecp.infTrainingSessaon:aspx.fqr ensmlmlglt‘nlme Efocrl pe s
this direction, you are hereby directed to submit a bank 8}‘“?&1”‘“ with mlmmggm Jgoj{c- 1({;\ : FmvyThousand
amoun( equivalent to the sum of initial consent fees (Air ancl.Wuler) or:ltst;‘ c‘ertiﬂcate.. i -
Only) whichever is more, within 30 days from the date of issuance of this

. i Board. : Digitally signed by
compliance of this direction, your consent will be revoked by the PRADEEP 22

| PRADEEP SHARMA
Date; 2023.12.13

SH ARMA 20:34:44 +0530°

prehensive control System consisting of control
emissions and operate and maintain the same

. tdening as far as possible. The STP shall be maintained
sly so as to achieve the quality of
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it uses the ground water and requires the permission from SGWA/CGWA for water abstraction
£ dustry will have to obtain No objection certificate for abstraction of ground water, It will be the
of the industry to comply with the various conditions of the NOC obtained from the

apility ; the
\ and submit to the Board, within 3 months time failing which CTO will be revoked.

A\ quthority

£

qelt
1 Conditions:-
ey

e applicant shall get analyseq the samples of effluent/emission/ hazardous wastes at least once in a three
Spth from he laboratory recognized by the MoEF and shall report to the UPPCB.
e

, 1he applicant shall however, not without the prior consent of the Board bring into use any new or altered
‘;ﬂm for the discharge of effluent or gases emission or sewage waste from the unit,

3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
rhe applicant shall provide discharge measurement equipment at final disposal point. -

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found tha the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air
Control equipment and stack for smooth samplihghnonitoring of efficiency of pollution control
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

proof
Pollution
systems.

Y. The industry shall operate in a manner so that all emissions be emitted through desigﬁated chimney/stack
only. .

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. . _

I'l. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point ; ) o e X \
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:- OR

L. This CTO is valid only for the production of ORDINARY SlAND MINING- 14,SUOI-F:UB1C, METFR(I;M&

SIX MONTH ONLY from the date of E.C. Obtained (“Ordinary Sand Mining” Project only at site

No.- 620. 634 Vill‘age- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased :&ll;)cz 4 'é_?"gaé
' s ’ o1 n °51'03.67" 2'44,

(Pillars Latitude (N) Longitude (E) A 28051126'23"1\1;331629?;%;‘3 BB 2T

28°51°03,05"N 77°12'42.75"E D 28°51'24.53"N 77°1233.69"E). ; | .

2. The validity of this CTO is upto 31.12,2024 or valid with the validity of current mine p}an or. cllrr;flt(l:t:lils)e

period whichever is earlier as per EC Obtained from SETAA, UP on 06.11.2023. After this period this

will become null and void. — EN NLY

3. Unit shall bound to ORDINARY SAND MINING -14.,000/-CUBIC ME [l;E{ F()R‘ Sl% MOST\SEAOU-P-

as per E.C. Obtained from SEIAA, UP dated-06.11.2023 OR as amended E.C. applicd twmf om District

for Sand Mining- 1,40,000 Cubic Meter for SIX Month as PP obtained Mining Lease IT

Digitatly signed by

PRADEEP PRADEEP SHARNIA

Date:. 2023.12.13 20:35:09

SHARMA 405130

89




surate, Baghpat for Sand Mining - 1,40,000 Cubic Meter for SIX Month Project at Gata No.- 620, 634,
Magistrate, Bl

gankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area ; 7.0 ha.) vide letter No.
B\ ) i-Nividah/2022:23, Dated 06.02.2023,

j".{;.rh:.\ Zround water shu!i.b‘e Eletl‘flCtﬂ(l after obtaining NOC from the UPGWD and submit the copy to the
H-i);n‘d within 3 mqnths ftll!mg, which consent shall be deemed automatically cancelled.

< it must submit replenishment study in the Bogrd immediately otherwise CTO issued by the Board shall
hL Jeemed cancelled automatically. :

0. The industry must submit

VLTS

a proof of submission of Bank Guarantee in the Board,
Bank Guarantee as per issued CTE to unit by the Board op 13.12.2023 at specific

within a month to the Board, failing which consenf shall be deemed autom
al Clearance (EC) obtained from Ministry of Environment, Forest

7. The unit must comply the Environment
e Envitonment Impact Assessment Authority(SEIAA), UTTAR

if not then submit the

condition No. 5 & 36
atically cancelled.

and Climate Change (Issued by the Stat .
PRADESH) on 06.11.2023 for SIX Month only. - . |
8. This CTO is null and void after the period validity of E.C., which is granted by SETAA, U.P. via letter
dated-06.11.2023. GO T - o '

9. Unit must comply the conditions of CTE issued by the Board on 13.12.2023 and send the compliance
report including specific conditions within 15 days to the Board.

10. This CTO shall be subject to the order to be passed in OA No, 393/2022 Ashish Kumar Dwivedi Versus
State of U.P. by Hon'ble NGT. =~ fhlrs

I'l. In case of any change in production capacity;
the Board. For any enhancement of th
Pollution Control Board.

12. Unit shall comply with various Waste Mana
Management Rules, 2

'process,- raw-materials use etc. the unit will have to intimate
e above, fresh Consent to Establish has to be obtained from U.P.

gement Rules as notified by MoEF&CC i.e. Plastic Waste
016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rﬁles, 2016, Construction and
Demolition Waste Management Rules, 2016, and Battery Rules 2000, -

13. Under the Noise Pollution (Régul_atioh and Control) Rule 2000, the unit shall take adequate measures for
control of noise from its own sources within the prérﬁiées 50 as to maintain ambient air quality standards in
respect of noise to less than 75 dB(A) during day time and 70 dB(A).

14. The unit shall provide adequate arrangement for fightihg the accidental leakages/discharge of any air
pollutant/gas/liquid from the Residential Col

ony etc. which are likely to cause fire hazard including
environmental pollution. ' -

I5. Unit shall submit first compliance report with respect to conditions imposed within 30 days of issue of
this permission. X

16. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM). '

I7. Operation and maintenance of APCS shall be done in such

a way that the emission generated from stacks
is always within prescribed norms of the Board,

I8. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areds) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

19. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areas) direction no, 55, 62 & 68 regarding DG sets. _

20. The unit shal] be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion

from Regional Laboratories, UPPCB on payment basis within a month, To ensure emissions parameters as

per CAQM order,

21 The industry shall establish Miyawaki forest in sufficient arca.

22, Unit must comply the Guideline of Mining Sustainable Sand Management Guideline, 2016, 3
PRADEEP ingialy sapaed by PRA

SrARNY

SHARMA Dot 20201213 20.35:3 10550 9 O



152 | 2l -
pall abide by directions given by Hon'ble Supreme Court, High Court, National Green
L

"L el Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
i L . . ‘

als {l-cn\‘”“"mcm from time (o time,

A 2 o 1

..-‘{.f."[ ;O may be withdrawn anytime by the Upp¢:

III‘;

I

B in case of non compliance of any conditions or in
" paverified complaint against the unit,
ol t

‘I‘f::lcnntrul the dust .?'111551‘3"“ proper size water sprinkler and dust arrester shall be installed and its
~ian o will be essential during the process period,

1”““1 e of D.G. Set operation it will ensure that any t
':ils‘u““' and environmental deterioration. The Canopy
r’: «oxides and human settlement of nearby area, ; .
5= The Board reserves the right to deemed cancel this CTO which is being granted to the said industry at
any time in case if the industry is violating any of the conditions of the consent to establish.

o8, In case of violation of above mentioned conditions ior'a'ny public complaint the CTE shall be withdrawn
in accordance with law, R :

29. Industry shall submit first compliance report with respect to conditions imposed within 30 days of issue
of this permission. A 9

ype of emission will not be the cause of public
and proper exhaust stack shall maintained according

30. Industry shall submit monitoring reports of all stécks and ambient air quality from a certified/approved
laboratory under E.P. Act 1986 within a month of starting the commercial production in the plant.
31. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
- amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986. : ;
32. The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
33. This CTO will automatically stand cancelled on receipt of any complaint in future and on confirmation of
mvestigation in the course of the complaint and non compliance of the directions/orders passed by Hon'ble
National Green Tribunalfrom time to time. ©
34. The mining work be done by the project proponent in such a way that the contour of the river is not
changed. ' i T
35.Mining should not be done by the project proponent after sunset or at night.
36. Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at URL http:!fwww.uppcb.comfpdffGreen-Bejh-
Guidle 160218.pdf. Beside this, the unit will install 5 additional saplings within the campus with protection
measures for ensuring their survival.
37. This Consent to Operate (CTO) order shall automatically become invalid on issuance of Closure‘Order
by C.P.C.1B/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

P RADEEP E;?:;I;vg 1ed by PRADEEP
SHARMA Date: 20231213 2035550 40530

Chief Environmental Otficer (Circle 3)

Copy to:
; — it imposcd
Revional Officer, U,P. Pollution Control Board, Meerut to ensure the compliance of the conditions imp
! & iR ‘ ? PRADEEP E'Hgﬂiwwmm'?
in the certificate. G anan. N

Chiet Environmental Officer (Circle 3)

For Smart MWW Ltd.

Dircctor
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153 Annexure-11

W"‘m UTTAR PRADESH POLLUTION CONTROL BOARD
”’?‘%}!ﬁ’ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :07/12/2023 To 05/05/2024

Ref No. - 196295/UPPCB/M eer ut(UPPCBRO)/CTE/BAGHPAT/2023 Dated:- 13/12/2023
To,

Shri DHARMI CHAND SHARMA

M/s SMART MART STORES PRIVATE LIMITED

GATA NO. 620, 634 ON YAMUNA RIVER BED VILLAGE SANKRANDH KHADAR
TEHSIL KHEKDA TEHSIL BAGHPAT, UTTAR PRADESH,BAGHPAT,

BAGHPAT

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 23458823 dated - 07/11/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1 Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates:  Latitude (N) Longitude (E) A 28°51'26.23"N 77°12'38.43"E
B 28°51'03.67"N 77°12'44.87"E C 28°51'03.05"N 77°12'42.75"E D 28°51'24.53"N 77°12'33.69"E

B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity

NA Metric Tonnes/Day 0

C- Product with capacity :

Product Detail

Name of Product Product Quantity
SAND MINING AS PER EC OBTAINED ON 14000
06.11.2023

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Sour ce of Water Details

Source Type Name of Sour ce Quantity (KL/D)
Other THROUGH LOCAL 9.0
VENDOUR

3. Quantity of effluent (In KLD) :
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Effluent Details
Sour ce Consumption Quantity (KL/D)
Domestic 0.0
Others(Dust Suppression) 4.0
Others(Plantation) 4.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fue | Consumption(tpd/kld) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
guarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 05/05/2024 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

93
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1. ThisCTE isvalid only for establishment of new unit for the proposed production of ORDINARY
SAND MINING-14,000/-CUBIC METER FOR SIX MONTH ONLY from the date of E.C.
Obtained (“Ordinary Sand Mining” Project at Gata No.- 620, 634, Village- Sankraudh Khadar,
Tehsil- Khekda, District- Baghpat, U.P. (Leased Area: 7.0 ha.) (Pillars Latitude (N) Longitude (E) A
28°51'26.23"N 77°12'38.43"E B 28°51'03.67"N 77°12'44.87"E C 28°51'03.05"N 77°12'42.75"E D
28°51'24.53"N 77°12'33.69"E).

2. Thevalidity of this CTE is upto 05.05.2024 or valid with the validity of current mine plan or
current lease period whichever is earlier. After this period this CTE will become null and void.

3. Unit shall bound to ORDINARY SAND MINING-14,000/-CUBIC METER FOR SIX MONTH
ONLY as per E.C. Obtained dated-06.11.2023 OR as amended E.C. applied from SEIAA, U.P. for
Sand Mining- 1,40,000 Cubic Meter for SIX Month as PP obtained Mining Lease from District
Magistrate, Baghpat for Sand Mining — 1,40,000 Cubic Meter for SIX Month Project at Gata No.-
620, 634, Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area: 7.0
ha.) vide letter No. 420/K hanan/E-Nividah/2022-23, Dated 06.02.2023.

4. The ground water shall be abstracted after obtaining NOC from the UPGWD and submit the copy
to the Board within 3 months failing which CTO may not be granted.

5. The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as
per the GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department of Environment,
Forest and Climate Change within a month from the date of issue of this order with the proposal for
proposed plantation, failing which CTO may not be granted.

6. The unit must comply the Environmental Clearance (EC) from Ministry of Environment, Forest
and Climate Change (Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH) on 06.11.2023 for SIX Month only, failing which CTO may not be granted.

7. This CTE isnull and void after the period validity of E.C., which is granted by SEIAA, U.P. via
letter dated-06.11.2023.

8. In case of any change in production capacity, process, raw materials use etc. the unit will haveto
intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained
from U.P. Pollution Control Board.

9. Unit shall comply with various Waste Management Rules as notified by MoEF& CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016, and Battery Rules 2000.

10. Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

11. The unit shall provide adequate arrangement for fighting the accidental |eakages/discharge of any
air pollutant/gas/liquid from the Residential Colony etc. which are likely to cause fire hazard
including environmental pollution.

12. Unit shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

13. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
by Hon’ ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining
Areas (CAQM).

14. Operation and maintenance of APCS shall be done in such away that the emission generated
from stacksis aways within prescribed norms of the Board.

15. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 53 and 62 and other direction issued time to time regarding use of
cleaner fuel.

16. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 55, 62 & 68 regarding DG sets.

17. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel
conversion from Regional Laboratories, UPPCB on payment basis within a month. To ensure
emissions parameters as per CAQM order.

18. Theindustry shall establish Miyawaki forest inside the factory in sufficient areathe treated
effluent from the STP shall be used for forestation.

19. Unit must submit replenishment study in the Board immediately otherwise CTE issued by the
Board shall be deemed cancelled automatically.

20. Unit must comply the Guideline of Mining Sustainable Sand Management Guideline, 2016.

21. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

22. Units CTE may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

94
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23. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

24. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

25. The Board reserves the right to null and void this CTE which is being granted to the said industry
at any timein caseif the industry is violating any of the conditions of the consent to establish.

26. In case of violation of above mentioned conditions or any public complaint the CTE shall be
withdrawn in accordance with law.

27. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

28. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

29. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

30. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

31. This CTE will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunalfrom time to time.

32. The mining workbe done by the project proponent in such away that the contour of theriver is
not changed.

33. Mining should not be done by the project proponent after sunset or at night.

34. Minimum 33% of the land on which unit is established will be covered by the plantation of tall
trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

35. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
Order by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall
become valid.

36. The unit isrequired to submit a Bank Guarantee of Rs. 2,00,000/- (Rs. Two Lacs Only) to ensure
the time bound compliance of conditions mentioned above at point no. 1 to 33 in the enclosed format
for aminimum validity of SIX years.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 13/01/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Chief Environmental Officer (Circle 3)

Dated:- 13/12/2023
Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut to ensure the compliance of the conditions imposed
in the certificate.

Chief Environmental Officer (Circle 3)
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LG mf i f-’tawrrm T
. DIHEGTORATE ol' GEOI.oe\' AND MINING UTTMI PMDE&H

L

1. Unique id:

2. Type Of Mineral:
4. Father Name:

6. Mobile Number:
8. District Of Leasc :
| 0. Village Of Lease:
12.Area {In am)

14. Expiry Date:

6. Environment Clearance
Iasuedbate.

18.Quanlity.!lzmaining
(Cubic Meter/Ton for Silica
sand} j A

20.Alloted Quantity Used:

22.Submitted Amount. |

Lessee Full Detall

668300137808 : [ '. -. .' e : -.
Ordinary sand (Cﬁtasﬂl'}'-l)..-: Dharmi Chand Sharma and Tndra Chand
e Sharma

I
|
il

Slwmnla'l Sharma a.nd Blmmml
Sharma :

C-42 Anand Vihar Delhi and 66A Ram Vihar
Delhi
93193'5264h i

. BAGHPAT

v |:
31597 m3
108403

'
i
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= | a AR i
i | !
bt ek | |
g | i e !
I'h i i
I
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|
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i
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SMART MART STORES PRIVATE LIMITED, A-1/1, H
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NATHU COLONY GHOwK SHAHDARA, NEW D
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620, 634WTOOWﬁWWﬁWWﬁW@I

02— Lmzﬁwﬁmmoamzozammaﬁﬁwﬁaﬁmm
AT A7 |

03— Wedfl ‘F:l(Letter of lntent) ﬁ*rn?ﬁ 06.02.2023 ﬂ'ﬁ Wf%r 93 ﬁ"'fﬁ frar
i e |
04— &4 ?i’lx‘ri‘-ﬂ—ﬁ?ﬂ'tﬁ 04.03. 2625

05— wafaRwT Hﬁ[ﬁ—ﬁmm 06.11 2023

06— afaRer HR @1 61‘1q1cv1-1-—ﬁo1**1 ?I %
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163 T - Annexure-14

To, . : o Date: 9—0 \ 06 f 309‘\1

Deputy Director General of Forest(c) !

Ministry of Env, Forest and climate change, Iﬁtégrated Regional Office,
Kendriya Bhawan, 5™ Floor, Sector H, Ali ganj, Luck:now-226010 .
Uttar Pradesh.

Subject- Half Yearly Compl:ance Repm't for Ordmary Sand Mining” Project at Gata
No.- 620, 634, Village- Sankraudh, Khadar, Tehsil- Khekda, District- Baghpat, U.P. Lease
Area: 7.0 ha. -

Reference EC No. ECZSBOOlUP198482 dd.ted 06/1 1/2023
Period- December 2023 to June 2024

Dear Sir, _

This is with reference to the above mentioned subject; we are herewith submitting the yearly
compliance report for the period of Dccember 2023 to June 2024 for stipulated conditions of
Environmental clearance letter No. ECZBBUO]UP198482 dated 06/11/2023 for Ordinary Sand
Mining” Project at Gata No.- 620, 634, Vlllage— Sankraudh, Khadar, Tehsil- Khekda, District-

Baghpat, U.P. Lease Area : 7.0 ha

Thanking You

uthofized Signatory)
Smart Mart Stores Private Limited

Encl: As above

CC:

Member Secretary, SEIAA, Vineet Khand-1, Gomti Nagar, Lucknow- 226010

Member Sceretary, UPPCB, Building No. TC-12TV, Vibhuti Khand, Lucknow- 226010
District Mgistrate/District Mining Officer, District Baghpat

LY
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1
Environmental Compliance Report

Half Yearly

Environmental Compliance
Report

Ordinary Sand Mining Proiect

at
Gata no. 620 & 634
Area- 7.0 Ha

Village- Sankraudh Khadar,
| Tehsil- Khekda,
District- Baghpat, State- Uttar Pradesh

Applicant:
Smart Mart Stores Private Limited
Shri Dharmi Chand Sharma
S/0 Shri Shyamlal
A-1/1, Hardev Puri 100 Ft. Road, Nathu
Colony Chowk, Shahdara, New Delhi, 110032

o

e
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EC Compliance of Ordinary Sand Mining Project on Yamuna River, Gata No, - 620, 634, Area-7.00
22 Village: - Sankrandh Khadar, Tehsil: Khekda, District: Baghpat, State- Uttar Pradesh.

PROJECT COMPLIANCE

Specific and General Conditions as per the Environmental Clearance Ref. No.:
EC23B001UP198482 Dated: 06/11/2023.

Note: Since the Environmental Clearance has been granted for only six months i.e. Dec 2023

to June 2024, Hence single Environmental Clearance compliance report has been submitted
herewith. '

S.no. | General condition Campliance

1. | This environmental clearance is subject to | LOI has been granted in the name of Smart
allotment of mining lease in favour of project | Mart Stores Private Limited.

proponent by District Administration/Mining i

Department

2. | Forest clearance shall be taken by the [ Complied
proponent as necessary under the law -
3. | Any addition of the mining area, change of | Agreed
Khasra numbers, enhancement of capacity,
change in mining technology, modemization,
and scope of working shall again require prior
Environmental clearance as ' per EIA
notification, 2006. e
4. | No change in the calendar plan including | Complied
excavation, the quantum of mineral and waste -

shall
be made uld . ) .

5. | Mining will be carried out as per the approved | All the activities will be in compliance
mining plan. In case of any violation of the | with the approved Mining plan

mining plan, the Environmental Clearance
given by SEIAA will stand cancelled _ '
6. | Four ambient air quality monitoring stations | Complied
shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO2, NOx
monitoring. The location of the stations should
be decided based on the meteorological data,
topographical features, and environmentally |
and ecologically sensitive targets and
| frequency of monitoring should be undertaken
in consultation with the State Pollution Co_ntrpl
Board. The monitored data for criteria
pollutants shall be regularly uploaded on the
company's website and also displayed on the
website, .
7. | Data on ambient air quality (RPM, SPM, SO2, | Complied
NOx) should be regularly submitted to the

Integrated Regional Office, MoEF&CC, Gol,
L Lucknow and the State Pollution Control Board

Page 2
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EC Compliance of Ordinary Sand Mining Project on Yamuna River, Gata No. - 620, 634, Area-7.00
Ha at Village: - Sankrandh Khadar, Tehsil- Khekda, District- Baghpat, State- Uttar Pradesh.

/Central Pollution Control Board once in 8ix
months.
8. | Ambient air qualily a the boundary of the mine Complied
premises shall conform (o the norms prescribed
in MoEF notification no. GSR/826(E) dated
16.11.09.
9. | Fugitive dust emissions from all the sources | Complied
shall be controlled regularly, Water sp raying
amangement on  haul roads, loading and
unloading, and at transfer points shall be
provided and properly maintained
10.| Measures shall be taken for control of noise | Complied
levels below 85 dBA in the work environment. |
Workers engaged in operations of HEMM, etc.
shall be provided with carplugs/muffs and
hea.lth _records of the workers shall be
maintained.
11.| Industrial  wastewater (workshop  and | Complied
wastewater from the mine) should be properly
collected, treated to conform to the standards
prescribed under GSR 422 (E) dated 19th May
1993 and 31st December 1993 or as amended
from time to time. Oil and grease traps shall be
installed before the discharge of workshop
effluents.
12.| Personnel working in areas shall be provided | Complied
with protective respiratory devices like masks
and they shall also be imparted adequate
training and information on safety and health
aspects. ' ;
13.| Special measures shall be adopted to prevent | Complied
the nearby settlements from the impacts of
mining activities. _ x
14.| The transportation of the materials shall be | Complied
limited to the day hours’ time only. ;
15.] Provision shall be made for housing the | Complied
laborers within the site with all necessary
Infrastructure and facilities such as fuel for
cooking, mobile toilets, safe drinking water,
medical health care, créche, etc. The housing
may be in the form of temporary structures o
be removed after the completion of the project. -
16.| A separate Environmental Management Cell | Complied
with suitably qualified personnel shall be setup
under the control of a Senior Executive, who
will report directly to the Head of the
Organization. : :
17./ The Project Proponent shall inform the | Complied
Integrated Regional Office, MoEF&CC, Gol,

Page 3
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EC Compliance of Ordinary
_ at Village: -

Sand Mining Project on Yamuna River, Gata No. — 620, 634, Area-7.00
nn-udh __ ehl— Khekda Isict~ ah pat Stae— rde. =

18.

Lucknow and State Pollution Control Board

regarding the date of financial closures and

final approval of the project by the concerned

authoritics and the date of start of land
development work. Q

The {_‘unds carmarked for environmental
protection measures shall be kept in a separate
account and shall not be diverted for other
purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office,

MOoEF&CC, Gol, Lucknow and State Pollution
Control Board

Complied

3

The Integrated Regional Office, MoEF&CC,
Gol, Lucknow and State Pollution Control
Board . shall monitor compliance with the
stipulated conditions, A complete set of
documents including Environment Impact
Assessment Report, Environmental
Management Plan, Public hearing, and other
documents information should be given to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow and State Pollution Control Board

Complied

20.

A copy of the environmental clearance shall be
submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and
Municipal Bodies as applicable in the matter.

Done

21,

The Project Proponent shall advertise at least in
two local newspapers widely circulated, one of
which shall be in the vernacular language of the
locality concerned, within 7 days of the issue
of the clearance letter informing that the project
has been accorded environmental clearance and
a copy of the clearance letter is available with
the State Level Environment Impact
Assessment Authority (SEIAA).

The same has been Complied

22,

The Project Proponent has to submit a regular
half-yearly compliance report of the stipulated
prior environmental clearance terms and
conditions in hard and soft copy to the SEIAA,
U.P. on 1st June and 1st December of each
calendar year.

Complied

23.

The SEIAA may alter/modify the above
conditions or stipulate any further condition in
the interest of environmental protection.

Agreed

24,

Concealing factual data or submission of
false/fabricated data and failure to comply with
any of the conditions mentioned above may
result in withdrawal of this clearance and
attract action under the provisions of the

Agreed

Page 4
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EC Complifmce of Ordinary Sand Mining Project on Yamuna River, Gata No. — 620, 634, Area-7.00
_Ha at Village: - Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, State- Uttar Pradesh.

[: | Environment (Protection) Act, 1986. I

S.no. | Specific Conditions

1. | District Mining Officer shall ensure that if

mineable quantity mentioned in LOI'is amended
as per replenishment study report the project | |
proponent shall seek amended/fresh EC i

2. Eireptions/suggestiqns given during . public | Directions/suggestions  given  during
earing and commitment made by the project | public hearing and commitment made are
proponent should be strictly complied.’ . complied . :

3. | A certificate from Forest Department shall be | NOC from DFO has been obtained
obtained that no forest land is involved in mining | P
or as a route and if forest land is involved the
project proponent shall ‘obtain forest clearance
and permission of Central and State Government | -
as per the provisions of Forest (conservation) |
Act, 1980 and submit before the start of work. | il
4. | The mining lease holders shall, after ceasing | Complied
mining operations, undertake re-grassing the : i
mining area and any other area which may have |
been disturbed due to their mining activities and |
restore the land to a condition which is fit for i
growth of fodder, flora fauna etc. S
5. | If the proposed project is situated in notificd arca | Agreed
of ground water extraction, where creation of |
new wells for ground water extraction is not |
allowed, requirement of fresh water shall be met | -
from alternate water sources other than ground |
water or legally valid source and permission
from the competent authority shall be obtained to. |
use it. _ L ¥ -
6. | Project Proponent should submit action plan for | Complied
carrying out plantation at least @1,000 plants/ha :
of lease area. In this case, PP should prepare a
plan, duly approved either by Forest Department
or district plantation committee, for planting at
least 7000 plants, either on government land or
community land, within a periphery of 5 km
from the boundary of the lease area along with
provision for maintenance for 5 years, Survival
of plants should not be less than the survival rate |
notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of EC
condition. ‘
In_consultation with District Environment | Complied

Compliance _
Agreed

[T
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g Proj
= Khadar, Tohsil

EC Compliance of Ordina ry Sund Minin cet on Yamuna River, Gata No. - 620, 634, Area-7.00
Ha at Village: - Sankra

hed Isrt—Ba vh pat a- ttares. :

[ Authority or an Authority nominated by

concerned DM, project proponent will prepared
4 comnservation and management plan  for
rguvenation and management of water bodics

having total surface area of more than 35.ha,
Funds for the same will be ki

ept in a separate
bank account and six monthly compliance statys
will be presented by project proponent before the
nominated authority in the District.

8. | Department of Geology and Mines, Government Proponent has ensured that Project
of Uttar Pradesh and / or concerned district | Proponent has fully complied with “the
administration, before releasing  the security | EC conditions

deposit to Project Proponent will ensure that

Project Proponent

has fully complied with the
EC conditions. No

n-compliance, if any, should
be reported to UPSPCR for ap

propriate legal
action and recovery of compensation, N
9. | Any application for transfer of this EC, during its Agreed
validity period unless it is cancelled by a
competent authority, has to be necessarily
accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol,
Lucknow.
10.| Project proponent should submit the drone | Complied
videography (not older than 07 days) of the
project site mentioning the date, time and geo
coordinates before starting the mining process. '
11.| Directorate of Geology and Mining will ensure Complied
-conduct of replenishment study from reputed
institution for subsequent years in compliance of
Hon’ble NGT orders. The quantity mentioned in
Lol or quantity mentioned in replenishment
study, whichever is less, would be maximum
quantity which project proponent may extract. It
will be ensured by District Adimmstratlon and
ini ent.
Geo(l:ogg amndhl\;l-ilgzl:tli%n? eﬁmenﬂ Concerning | NOC from In‘i'gation 'Depz_trtm;nté
12. I;I?thorit; régarding river bed mining to be anpgr;g:sgbﬁﬁgaz I::gardmg river be
ined before start of mining activity. mining
13, ;E;?:;t proponent has committed to plant 1000 | Complied
number of trees/hectqre. The project
proponent/consultant if desires may approach to
concerned District Forest {&uthonty to plant
1000 trees/ha on a land available to l_:he Forest
Department. The project proponent will depc_)sn
the required amount for this entire plaqtatlon
work (including its maintenance and security) to
rest Department. I ;
| 14, El}‘ll‘:eF::r«:yjcct pI:'oponent shall install solar light in | Complied

Page 6
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iekda, D

EC Compliance of Ordinary Sand Mining Project on Yamuna River, Gata No. - 620, 634, Area-7.00
Mo gt Y ipe_Sankraudh Khadar, Tehsil: K

strict Baghpat, State: Uttar Pradesh,

||

their site office.

.| During the submission of 6 monthly compliance

reports, the project proponent should make sure
that the periodically taken site photographs
should also be annexed along with the
compliance report.

16.

Complied

Preference should be given to indigenous local

species as per the consultation of the local
district Forest Officer.

A

Preference has been given to indigenous
local species as per the consultation of
the local district Forest Officer

Link Road from the quarry site to the main road

shall be constructed as an all-weather road with

blacktopping and maintained by the project
proponent :

Haul roads and all weather roads are

made for the approach to the mine lease
area.

18.

Vehicular emissions should be kept under
control and regularly monitored. Suitable
measures shall be taken for proper maintenance

of vehicles used in 'a quarry operation and
transportation.

Vehicular emissions has been checked to
be kept under control, all traffic rules
were followed to avoid any kind of
accident.

19,

The project proponent should explore * the
possibilities of rainwater harvesting.

Complied

20.

Agreement/ Consent between project proponent
and competent authority/ landowner for haulage
road from lease site to link road,

Consent between project proponent and
competent authority for haulage road has
been taken

21.

Latest technology (water sprinklers/ tankers) to
be adopted for mitigating dust at source points in
lease area and haulage road during operational
activity/vehicular movement.

-Complied

22.

As per the proposed plan, plantation with area
specific plant species, number of plants to be
planted and report of green belt development to
be submitted to the concerning department

Complied

23,

Water requirement details along with source of
water and the permission/ agreement with the
concerning authority/ water supplying agencies
to be submitted.

8KLD water is used in the project

24,

i i f lease
Submit the Hydrological study report of l€
area that the qzantity given in Lol will be ru:med
without affecting the geo-hydrology of the River.

Complied

23.

At the time of operation, t}le proje_ct proponent
will comply with all the guidelines issued by the
Government of India/State Govt./District
Administration related to Covid-19.

At the time of operation, the project
proponent has complied with all the
guidelines issued by the Government of
India/State Govt./District Administration
related to Covid-19.

26.

This environmental clearanf:e does not create or
verify any claim of the applicant on the proposed

Agreed

27.

site/activity. .
In casc it has been found that thc_ s obtglged
by providing incorrect information, submitting
that the distance between the two adjoinin

Agreed
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EC Compliance of Ordinary Sand Minin
at Vilhnruudh Khadar,

& Project on Yamuna River, Gata No. - 620, 634, Area-7.00
p Tda District- Bagh

pat Ste- Uttar Prades.

mines is greater than 500mt, and the area is less
than 05 ha, but factually the distance is less than
500 mt, and the mine is located in the cluster of

area equal to or more than 05 ha, the E.C issued
will stand revoked.

28.| This environmental clearance shall be subject to

a valid lease in favor of the project proponent for
the proposed mining proposals. In case, the
project proponent does not have a valid lease,

this environmental clearance shall automatically
become null and void,

Lol _has been issued by the district
administration in the name of Smart Mart
Stores Private Limited

29.| The Environmental clearance will be co-

terminus with the mining lease period/Mining
Plan whichever is less. The Mining plan
approved by the Dept. of Mines and Geology
shall be strictly implemented and shall not be
operated beyond the validity period.

Agreed

30. Exglosive cannot be stored on the site. The
Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or
storage of explosive or any such materials.

No blasting is proposed/ done.

31.| A comprehensive EIA including mining areas
within 15 K.M. to assess the impact of the
mining activity on the surrounding area shall be
undertaken and a report submitted to this
Authority within one year.

Agreed

32.| No two pits shall be simultaneously worked i.e.
before the first is exhausted and reclamation
work completed, no mineral bearing area shall be
worked.

Only one pit was worked on at a time

33.| After exhausting the first mine pit and before
starting mining operations in the next pit,
reclamation and plantation work in the exhausted
pit shall be completed to ensure that reclamation,
forest cover, and vegetation are visible during
the first year of mining operations in the next pit.
This process will follow till the last pit is
exhausted. Adequate rehabilitation of mined pit
shall be completed before any new ore-bearing
area is worked for expansion

After exhausting the first mine pit and
before starting mining operations in the
next pit, reclamation and plantation work
in the exhausted pit was completed to
ensure that reclamation, forest cover, and
vegetation are visible during the first year
of mining operations in the next pit.

34.| An adequate buffer zone shall be maintained
between two consecutive mineral-bearing
deposits

Complied

35.| The sprinkling of water on haul roads to control

Complied

dust will be ensured by the project proponent.

36.| Green belt development shall be carried out
considering CPCB guidelines including the
selection of plant species and in consultation

Green belt development was carried out
considering CPCB guidelines

with the local DFO / Agriculture Department.

Page 8
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EC Compliance of Ordinary Sand Minin
Haat Village: -

172

lllldll Khadar

& Project on Yamuna River, Gata No. - 620, 634, Area-7.00
,Telsl: Khella, District. Bagh

ghpat ‘_ ttar Pradesh.

Herbs and shrubs shall also form a part of the

afforestation programme besides tree plantation
The company shall involve local people in thf;
plantatmn_ programme. Details of year-wise
affore':;tatmn programme including rehabilitation
of mined-out arca shall be submitted to the

Integrated Regional Office, MoEF&CC, Gol
Lucknow every vyear., ' ’

8

Blast vibrations study shall be conducted and an
observation report submitted to the Integrated
Regional Qﬁice, MOoEF&CC, Gol, Lucknow and
UPPCB within six months. The report shall also
include measures for the prevention of blasting

associated impact on nearby houses and
agricultural fields.

No blasting was carried out.

38.

Controlled blasting techniques with sequential
blas;mg shall be adopted. The blasting shall be
carried out in the daytime only. The project
proponent  shall ensure prevention of
displacement of human beings/wild
animals/birds etc. and in case any such
displacement is caused due to blasting/mining
operation by any chance the project proponent
shall take suitable measures for their
rehabilitation and resettlement.

No blasting was carried out

39.

Appropriate arrangement for shelter and drinking
water for the mining workers has to be ensured
at the mining site.

Shelter for workers along with drinking
water arrangements were made at the
site.

40.

Maintenance of village roads used for
transportation of minerals is to be done by the
company regularly at its own expenses. The link
roads from mining area to main road shall be
constructed "as all-weather road with black

Haul road maintenance was done

regularly

41.

topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain
water recharge and water conservation measures
will be taken by project proponent
consultation’ with central /State ground water
Board .The project proponent shall plan and
implement collection drain and siltation basins
of adequate size to arrest the silt and sediment
flows from the mining area. The supernatant of
the siltation basin and rain water harvested water
shall be utilized for watering the haulage area,
roads and green belt development etc.

Complied

42,

Status of implementation shall be submitted to
the Integrated Regional Office, MOEF&CC, Gol,
Lucknow and UP Pollution Control Board within
six months and thereafter every year from the

Complied
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£C Compliance of Ordinary Sang
at Village: - Sankraudh Kn

173

Mining Project on Yamuna River, Gata No. — 620, 634, Area-7.00

oty Teholl: Khekidu, District: Baghpat, State- Uttar Pradesh, __

next consequent year,

The self~environmental audit sh
armpally. Every (hree
environmental audit shall be ¢

all be conducted
years  third-party
arried out,

Complied

.| Measures for

! prevention and control i
crosion and management of gl -shg{l TS(Ijzalcla
undertaken, Protection of dumps against erosion
shall be carried out with geotextile matting or
Oﬂlf:l' suitable material, and thick pﬁntations of
native trees and shrubs sha ;

dump slopes. Dum
retaining walls

I be carried out at the |
ps shall be protected . by |

Complied

45.

Trenches/garland drains shall be 'consﬁuc'fed at
foot of dumps and coco filters installed at regular,
mntervals to arrest silt from being carried to water

bodies. An adequate number of Check Dams and | 7
shall 'be ' constructed across |

Gully Plugs

seasonal/perennial nallahs if any flowing thr

| g through
the ML area and silts arrested. De silting at’
regular intervals shall be carried out. .

Cdmplicd

46.

Garland drain of appropriate size, gradient, and
length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed
keeping 50% safety margin over and above peak
sudden rainfall (based on 50 years data) and
maximum  discharge in the area: adjoining the
mine site. Sump capacity shall also provide an
adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be
constructed at the corners of the garland draing
and de silted at regular intervals. -

Compiiéd

47.

Ground and surface water, if any in and near the
core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and
depletion due to mining activity and ‘records

maintained. The monitoring data shall be

submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P. Pollution
Control Board regularly. Further, monitoring
points shall be located between the mine, and
drainage in the direction of flow of groundwater
shall be set up and records maintained.

Complied

48.

Fugitive dust generation shall be controlled.
Fugitive dust emission shall be regularly
monitored at locations of nearest human
habitation (including schools and other public
amenities located nearest to sources of dust
generation as applicable) and records submitted
to the Integrated Regional Office, MoEF&CC,

Fugitive dust generation was con!rol}ed
by water sprinkling, also thq monitoring
was also carried out to monitor Fugitive
dust emission

Page 10
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49,

50.

C Compliance of Ordinary Sang M
Ha at Village: - Sankraudh Khad

174

—

ar, sll— Khekda

Gol, Lucknow and U.P, p

Ining Project on Yam

una River, Gata No. — 620, 634, Area-7.00
tict— Ba

g : tte tr Pradesh.

ollution C
regularly. ontrol Board

Baseline data for ambient

air i
gene_rated and maintained and RglItlI%lllgvz??E "
an}blent air in the nearby human habitation
(villages) shall also be monitored along with
other parameters.

Agreed & Complied

Corporate Environmental Responsibilit CER
shall be by. the project proponent and th);: Eletailg
of the various heads of expenditure are to be

submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-IA 111
giated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking
water, splar light in villages of streets,
construction of two numbers of toilets at the
primary school with name displayed and address
and details of the

beneficiary and gram Pradhan along with phone
numbet, photographs should be submitted to

Directorate as well as to the District Magistrate /
Chief Development officers

Agreed & Complied

S1.

Transportation of minerals shall be done by
covering the trucks with tarpaulin or other
suitable mechanisms so that no spillage of
mineral/dust takes place.

All the vehicles used in the transportation
of the mineral were covered with the
tarpaulin. '

52.

Occupational health and safety measures for the
workers including identification of work-related
health hazards, training on malaria eradication,
HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Pel_'iodlc
monitoring for exposure to respirable mineral
dust on the workers shall be conducted and
records maintained including the health records
of the workers. Awareness programmes for
workers on the impact of mining on their health
and precautionary measures like the use of
personal protective equipment  etc. sh:.ﬂl be
carried out periodically. A review of the impact
of various health measures shall be condgcted
followed by follow=up action wherever required.

Agreed & Complied

53.

j i loying
The project proponent will ensure for emp
localp ;eople as per requirement, necessary
protection measures around the mine pit and
waste dump, and garland drain around the mine
pit and waste dump.

Only local people were hired for the
project. -

54,

Topsoil / solid waste shall be stacked properly
with proper slope and adequate §afcguards and
shall be utilized for backfilling (wherever

No topsoil was generated in the sand
mining project.

Page 11
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EC Compliance of Ordinary Sand Mining Proj
tta at Village: - Sankandh Khadar, Tehsil

ect on Yamuna River, Gata No. - 620, 634, Area-7.00
ghpat, State- Uttar Pradesh.

applicable) for reclamation and rehabilitation of
the mined-out area. Topsoil shall be separately
stacked for utilization later for reclamation and
shall not be stacked along with overburden.
.| Overburden (OB) shall be stacked at the
earmarked dump site(s) only and shall not be
kept active for long period. The maximum héight
of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and
the overall slope of the dump shall not exceed
350. The OB dump shall be backfilled. The OB |.
dumps shall be scientifically vegetated with |

suitable native species to prevent erosion and
surface runoff. |

.| Monitoring and management of rehabilitated | Agreed & Complied
areas shall continue until the vegetation becomes |

self-spstaining. Compliance status shall be
submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P.
Pollution Control Board on a six-monthly basis.
7. T_'hf{ slope of the mining bench and ultimate pit | The slope of the mining bench and
limit shall.be as per the mining scheme approved | ultimate pit limit were in compliance
by the Indian Bureau of Mincs. ] with the approved mining scheme.
58.| Permission for the -abstraction of groundwater | Agreed & Complied
shall be taken from Central Ground Water
Board. Regular monitoring of ground and
surface water sources for level and quality shall
be carried out by establishing a network of
existing wells and constructing new piezometers
during the mining operation. The monitoring
shall be carried out four times in a year i.e., pre
monsoon (April May), monsoon (August), post-
-monsoon (November), and winter (January), and
the data thus collected shall be regularly sent to
MoEF&CC, Central Ground Water Authority,
and Regional Director, Central Ground Water
Board. : s b e
59.| The wastewater from the mine shall be treated to | Agreed & Complied
conform to the prescribed standards before
discharging into the natural stream. The
discharged water from the Tailing Dam, if any
shall be regularly monitored and report
submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, Central Pollution
Control Board, and the State Pollution Control
Board. .
60.| Hydrogeological study of the area shall be | Agreed & Complied
reviewed by the project proponent annually. In
L case the adverse effect on groundwater quality

Agreed & Complied

Page 12
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176

II'I Imdnr Tehsil-

and quantity is observed minin

rofect on Yamuna River, Gata No. — 620, 634, Area-7.00
Khekda, District Baghpat, State- Uttar Pradesh, _

g shall be stopped
and resumed only after mitigating Stcpgp s
contain any adverse impact on groundwater is
implemented. g

62.

.| Vehicular emissions shall be kept under control

and regularly monitored. Vehicles used for
transportation of minerals and others shall have
valid permissions as prescribed under . Central
Motor Vehicle Rules, 1989 and its amendments
The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine matters
escape during the period of transportation. No
overloading of minerals for transportation shall
be committed. The trucks transporting minerals

shall not pass through the wildlife sanctuary if
any in the study area.

Agreed & Complied

63.

Prior permission from the Competent authority

shall be obtained for the extraction. of Ground
water if any.

Agreed & Complied

64.

A final mine closure plan, along with details of
Corpus Fund, shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow and U.P. Pollution Control Board 5

years in advance of final mine closure for
approval.

Agreed & Complied

Project Proponent shall explore the possibility of

using solar energy where ever possible.

Agrced

65.

Commitment towards CER has to be followed
strictly

125 Lakh of the funds designated
towards CER were used for the same.

66.

Regular health checkup record of the
mineworkers has to be maintained at the site in a
proper register. It should be made available for
inspection whenever asked.

Agreed & Complied

67.

Project Proponent has to strictly follow the
direction/guidelines issued by MoEF&CC,
CPCB, and other Govt. Agencies from time to
time.

All  direction/guidelines issued by
MoEF&CC, CPCB, and other Govt.
Agencies were followed

68.

The blasting will be done only after getting
permission from the Mining Department.

No blasting was done.

You shall also ensure that the proposed site is
not a part of any no-development zone as
required/prescribed/identified under law. In
casc of violation, this permission shall

Agreed.

Page 13
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EC compliance of Ordinary Sand Minin
" Ha at Village: -

automatically deem to be cancelled, Also, in
the event of any dispute on ownership or land
use of the proposed site, this clearance shaf]

o]

177

kraudh Khadar

']‘lsil- ekda

& Project on Yam

Dstriet

una River, Gata No. - 620, 634, Area-7.00
Ba ghpat. State- Uttarades.

automatically deem to be cancelled.

Any appcal against this EC shall lic with the

National Green Tribunal, if preferred, within

a period of 30 days as prescribed under

Section 16 of the National Green Tribunal
Act, 2010, '

Agreed

The above stipulated conditions will be
enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution)
Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along-with their
amendments and rules made there under and
also any other orders passed by the Hon'ble
Courts of Law relating to the subject matter.

Agreed

The project proponent will have to submit
approved plans and proposals incorporating
the conditions specified in the Environmental
Clearance within 03 months of issuance of
this clearance. The SETAA/MoEF reserves the

right to revoke the environmental clearance, if |-

conditions stipulated are not implemented to
the satisfaction of SEIAA/MoEF. SEIAA may
impose ' additional environmental conditions

Agreed & Complied.

or modify the existing ones, if necessary.
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